SIXTY-FIRST REPORT

ESTIMATES COMMITTEE
(1987-88)

(EIGHTH LOK SABHA)

NISTRY OF ENVIRONMENT AND FORESTS

AIR AND WATER POLLUTION—
PREVENTION AND CONTROL,

Presented to Lok Sabha on 21\ -;{pril, 1988%

" LOK SABHA SECRETARIAT
NEW DELHI

Adril, 1988/Chaitra, 1910(S)

Price 1 RS. 3.0()‘.}



CONTENTS

CoMPOSITION OF THE COMMITTEE

INTRODUCTION . . . .
CHAPTER I LEGAL PROVISIONS
A. Introductory - . » . . . .
B. Inclusion of the subject ‘Water’ in the concurrent list of the
' Constitution . . . . . .
C. (i) The Water (Prevenuon and Contrgl of Pollution) Act,
1974 .
(ii) The Air (Preventlon and Control of Pollunon) Act,
1981 . . . .
(iii) Amendnients to Air and Water Acts .
(iv) The Water (Prevention and Control of Pollutlon) Cess
Act, 1977 . . . . .
D. Legal Provisions for hazardous Chémicals
‘E. Special Courts
CHAPTER II ORGANISATIONAL SET-UP
A, The Central Board for the Prevention and Control of Water
Pollution . . . .- .o
B. State Pollution Control_ Boards .
C. Coordination between Centraland State Boards
D. Manpower Requirements
"E. Training Programme . . .
F_. Equipment and Laboratory facxlmes in State Boards .
Cuapter III FmvANCIAL PROVISIONS
A, Financial Allocations of the Minisuy of Envuomm nf end
Forests . . RN . .
B. .Financial Allocatxons of Central Board
C. Seventh Plan Outlay
D. Water Cess N
E. Incentive for Pollution: Control
AppeEnDix 1 ,
ApperDIX IT .
Arrenpix I
APPENDIX IV
3647 LsS/88—1

“

Pace
(iii)
)

10

15

24
27
28

29

33

38
39
43

50
52

58



ESTIMATES COMMITTEE
(1987-88)

_ _
Shrimati Chandra Tripathi.

MEMBERS

Shri Dileep Singh Bhuria

Shrimati M, Chandrasekhar

Shri A. Charles .

Shri Saifuddin’ Chowdhary
Shri Hussain Dalwai
. Shri Bipin Pal Das

Shri Janak Raj Gupta

9. Shr V. S. Krishna Iyer
*%10. Shri C. K. Jaffar Sharief
11. Shri Asutosh Law

12.  Shri Narsinh Makwana
13. Shri Hannan Mollah

14. Shri George Joseph Mundackal,
15. Shri Shantaram Naik

16. Shri Rameshwar Nikhara

17. Dr. Manoj Pandey '
18. Shrimati Jayanti Patnaik

19. Shri AJ.V.B. Maheshwara Rao
20. Shri K. S. Rao

21. Shri D. N. Reddy ~

22. Shri P. M, Sayeed

*#23, Shri Laliteshwar Prasad Shahi
24. Dr. B. L. Shailesh:

—_—

»

o rd

*Elected on 6th August, 1987 vice Prof. Narain Clmnd_Parashar resigned from the
Committee w.e.f. 3rd June, 1987.

**Ceased to be Members of the Committee on 14-2-1988 on being appointed Ministers
of State in the Union Council of Ministers.

(iii)



(iv)
25. Shri Rana Vir Singh
26. Shri N. Soundarajan ‘.
27. Shri N. Sundararaj
28  Shri G. G. Swell
*#*#29. Shri Madhusudan Vairale
30. Shri Ram Singh Yadav.

SECRETARIAT'
1. Shri K. H. Chayya—i/oint Secretary.

‘Shri J. C. Malhotra—Dy. Secresary - -
Shri A. Subramanian—Senior Financial Cominittee Officer.

Rl

L]

“V‘Ceased tq be Member of the Committee due t¢ his demise on 16-4-1988,



INTRODUCTION

1, the Chairman of Estimates Committee, having been authorised by the
Committee to submit the Report on their behalf, present this Sixty-First
Report of the Muustry of Environment and Foresl—Alr and Water Pol-
lution-—Prevention and Control.

2. The Estimates Committee (1987-88) touk the evidence of the repre-
sentatives of the Ministry of Environment and Forests on 23rd and 25th
November, 1987. The Committee wish to express their thanks to the
officers of the Ministry of Environment and Forests for placing before them
the material and information which they desired,in:connection with the
examination of the subjectand for giving evidence before the Committee.

3. The Report was considered and adopted by the Estimates Committee
(1987-88) on 7 April, 1988.

4. For facility of reference, the recommendations|observations of the
Committee have been printed in thick type in the body of the Report and
have also been reproduced in a consolidated form in Annexure IV to the
- Report.

CBANDRA TRIPATHI,
Chairman,

Estimates Committee,
New DELHTI:

April 13, 1988

Chaitra 24, 1910(5)

4]



CHAPTER 1
LEGAL PROVISIONS

A. Introductory

1.1 Pollution problems in our country are, to a large extent, attributed
* to lack of water supply, sanitation facilities and such other basic needs.
‘There are also problems of pollution due to increasing industrialisation.
As such, unlike the developed countries, we have to carry a double burden
consequent upon under-development, the hallmarks of which are poor en-
vironmental sanitation, malnutrition and rapid population growth and the
added burden of problems arising as a sequel of industrialisation.

1.2 Some aspects of environmental protection, namely, public health,
industrial hygiene, water supply and sanitation etc. have been included in
development programmes right from the initiation of the Five Year Plans.
However, the concern for integration of environmental considerations in
the process of planning for economic development was, for the first time,
explicitly articulated in the Fourth Five Year Plan (1969-74).

1.3 A high level Committee headed by the then Depity Chairman,
Planning Commission, Shri N. D. Tiwari was constituted in February, 1980
to recommend legislative and administrative measures for ensuring environ-
mental protection. One of the recommendatfons of the Committee which
submitted its report in September 1980, was for setting up of a Depart-
ment of Environment at the Centre. As recommende:] by the Committee,
the Government of India decided to set up the Department of Environ-
ment and it came: into existence on November 1, 1980 as a focal point in
the administrative structure of the Government for dealing with the sub-
jects relating to environment and ecology.

1.4 The Central Board for the Prevention and Control of Water Pollu-

tion constituted in 1974 was attached to the Department of Environment.

This Board also looks after, inter alia, air pollution. The Ministry of En-
vironment and Forests came into existence in September, 1985, The

Ministry is fully concerned with all aspects of environment and ecology,
its protection, conservation and management.

Water Pollution—Sources and Pollutants

1.5 Pollution of surface waters is most prevalent in and around urban
areas, the most predominant sources being city sewage and industrial
wastes. Other sources of pollution are discharges from thermal power
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plants, agricultural run off, oil and gas exploration etc. Majority of cities
in the country are not fully sewered or full treatment facilities for domestic
wastes are not avaiiable in most places, Such a gross inadequacy of sewe-
rage and sewage treatment facilities in major settlements is the principal
cause of water pollution. An earlier estimate has indicated that 85% by
volume of the wastes generated is from domestic sources, the remaining
from industrial discharges. The industrial wastes discharges, though small
-in volume, contribute approximately 50% of total BOD load reaching the
surface waters. It is estimated that 70% of the industrial wastes (by"
volume) is contributed by large and medium industries. The pollution of
groundwater resources due to industrial wastes has been observed in some
pockets of the country.

Air Pollution—Source$ and Pollutants

. 1.6 Pure air consists of 78.09% nitrogen, 20.95% oxygen, the rest
being carbon dioxide, ozone, traces of inert gases like neon, krypton, xenon
‘etc. Any imbalance to the .above constituent of air: leads to pollution
‘which may be caused by natural condition as well as human activities. Air
pollutants can be broadly classified into two types; particulate matter and
gaseous pollutants. The common air pollutants in urban arcas are
smoke, sulphur dioxide, carbon dioxide and  particulate matters.
Air pollution has adverse effects on plants, human beings, animals, soils,
materials, atmospheric phenomena such as temperature, solar radiation etc.

e

)

B. Inclusion of tie subject “water” in the concurrent list of the Constitution

‘1.7 To enforce the measures for prevention and control of poilution
from various sources including industries, pollution control laws have been
enacted and regulatory authorities have been set up|designated at the Cen-
tre and at the State level. There are about 30 major enactments related
to control of pollution now being administered by the Central and State
Govcrnmems The Water (Prevention and Control of Pollution) Act,
1974, and the Air (Prevention and Control of Pollution) Act, 1981, the
Factones Act, 1948, the Insecticides Act, 1968, arc some of the prominent
ones among these enactments. These Acts arg implemented through several
organisations like the Central and State Pollution Control Boards, Chief

Inspectors of Factories and Insecticides Inspectors of Agricalture Depart-
ment. “

1.8 The matter relating to water and air pollution is considered under
subjects of ‘water’, ‘air’ or ‘environment’. The subject, “water” is listed at
item 17 of the State List in the Seventh Schedule to the Constitution and
‘water pollution is hence considered under the legislative competence of
the States. The subjects, “air” and “environment” are not specified in any
of the lists of the Seventh Schedule and hence can come under the resi-
duary powers of the Centre under item 97 of Union Iist.
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1.9 Asked during evidence whether it would have been appropriate
if “water” had been brought under concurrent list for making a central law
on the .subject, the Secretary of the Department has stated :

“In the Constitution, water comes in the State List and there is
no mention of air and environment or environmental protec-
tion under any list. The Tiwari Committee report came in
September, 1980 and it recommended that environmental pro-
tection should be introduced in the Concurrent List of the
Constitution.”

The Secretary added that

“The entry in the Concurrent List would certainly make the gro-
cedure for modifying or changing thjs legislation through Par-
liament much better. I think this matter has been recently
gone into by the Sarkaria Commission. In terms of adminis-
trative convenience, the entry in the Concurrent List would
make - it probably easier.”

1.10 ‘Asked whether the Department was facing any difficuity in bring-
ing “water” under Concurrent List of the Seventh Schedule, the Secretary
has replied :

“There is no difficulty as such.  But that is not the only reason.
The Law Ministry has advised us that it is possible for Parlia-
ment to do that and it is not necessary to ameng the Cons-
titution. The advice of the Attgrney General has béen sought

e and we are awaiting it. If the advige is that it is better to go

in for this amendment, we will move the Government accor-

dingly.”

1.11 Asked about the opinion given by the Law Ministry in the matter,
the Secretary has %tated :
“They had consuited Attorney General 5-6 years, ago. Even then
__the advice was that it is not necessary to move an amendment
to the Constitution. The Government had advised us to get the
advice of Attorney General once again. The present proce-
dure that we adopt for water is available under Article 252.
You have to get the resolution passed by two assemblies and
then go to the Parliament to see that water is legislated upon
by the Parliament.”

—

1.12 The Committee note that as the subject “water” is listed in the
State List, the Central Law on Prevention and Control of Water Pollution
was enacted by Parliament in 1974 taking re-course to the provisions of
Article 252(1) of the Constitution. Had this item been in the Concurrent

List, the need for adopting such a cumbersome process could have been
1647 LSS/88—2
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obviated, Since the Secretary of the Department has agreed during evidence
that inclusion of this item in the Concurrent List would be convenient ad-
ministratively and that the Ministry of Law. also endorses this opinion, the
Committee would like the Government to consider bringing forth necessary
amendment of the Constitution for inclusion of the subject “water” in the
Concurrent List. It is needless to point out that such an amendment will
also obviate the mecessity of approaching the States again and again for
bringing any farther amendments to the parent Act. :

C. (i) Water (Prevention and Control of Pallution) Act, 1974

e« 1.13 In order to enable Parliament to make uniform law regarding
‘prevention and control of water pollution, the State Legislatures of Assam,
Bihar, Gujarat, Haryand, Himachal Pradesh, Jammu & Kashmir, Karna-
taka, Kerala, Madhya Prdesh, Rajasthan, Tripura and West Bengal passed
reso;utions under Article 252(1) of the Constitution authorising Parlia-
ment to enact on the subject. Accordingly, Parliament enacted the Water
(Prevention and Control of Pollution) Act, 1974 (referred to hereafter as
Water Act), The Act came into force on March 23, 1974. Subsequently,
Uttar Pradesh, Punjab, Andhra Pradesh, Tamil Nadu, Maharashtra, Orissa
and Meghalaya adopted this Act. The Water Act is now applicable
throughout the country except the States of Nagaland, Sikkim, Manipur,
Arunachal Pradesh, Goa and Mizoram.

1.14 Phe Act envisages constitution of a Central Board.by the Central
Government and State Boasls by the respective State Governments, as
the main implementing authorities under the Act. The Central Board was
constituted in September, 1974.

1.15 Of the ninetegn States which have since adopted the Act, eighteen
have constituted the State Boards for Prevention and Control of Water
Poliution which is the main implementing authority under the Act. The
‘Act applies to Tripura but the State has not yet constituted the Board.
. The dates of constitution of the Boards, which would show the dates from
which the Act has been -actually implemented are shown below :

Sl.  Name of State _Date of

No. . constifution
. of Board
l 2 3 o R
1. Kerala . R . . . . . 12-9-1974
2. Haryana . . . . . 19-9-1974
3. West Bengal . . . .. 20-9-1974
4. Karnataka . . . i . 21-9-1974
5. Madhya Pradesh . . . . . . . 21.9-1974

6. Gujarat . . . . . . . . . . . 15-10-1974




1 2 3

7. Bihar . . . . 7-11-1974
8. Himachal Pradesh 5-12-1974
9. Uttar Pradesh 3-2-1975
10. Rajasthan . 7-2-1975
11. Assam . . . . 2-6-1975
12. Punjab . . . . . 30-6-1975
13. Andhra Pradesh . . . 24-1-1976
14, Jammu & Kashmir . . ' 1976
15. Tamil Nadu . . 27-2-1982
16. Maharashtra . . . . 1-4-1982
17. Orissa . - . . L 1-4-1982
18. Meghalaya . . . . . . . ; . . 2-4-1984

1.16 Amongst the States to which the Water Act is not applicable,
Arunachal Pradesh, Mizoram and Goa became fullfledged States recently
and the Central Board functioned as the State Boards till then. The
Ministry has written to'six States, viz.,, Manipur, Nagaland, Sikkim,
Arunachal Pradesh and Goa to adopt the Water Act and to constitute the
‘Boards. Tripura, which has already adopted the act but not constituted
the Board as yet, has also been requested by the Government to cons-
titute the Board. ’ *

1.17 Sc far as the Union Territories arg concerned, the Water Act
is in force in all the Union Territories, viz., Delhi, Chandigarh, Pondi-
cherry, Dadra and Nagar Haveli, Andaman and Nicobar, Isiands and
Lakshadweep. Section'4(4) of the Act prgvides that no State Board shall
be constituted for a Union Territory and in relation to a Union Territory,
the Central Board shall exercise the powers and perform the functions of
a State Board.

(i) Air (Prevem;‘o;z and Control of Pollution) Act, 1981
1.18 The Air (Prevention and Control of Pollution) Act, 1981 has been
passed by Parliament under Article 253 of the Constitution, read with
Entry 13 of the Union List in Seventh Schedule of the Constitution. This
Act was passed by Parliament for implementing decisions taken at United
Nations Conference on Human - Environment held in Stockholm in June,
1972 in which India participated.

1.19 The preamble of the Air Act, 1981 states that decisions were
taken at the United Nations Conference on the Human Environment held
in Stockholm in June 1972, in which India participated, to take appropriate
steps for the preservation of the natural resources of the earth which, among

. other things, include the preservation of the quality of air and control of
air pollution. To impiement these decisions insofar as they relate to the
preservation of the quality of air and control of air pollutian, Parliament
enacted the Air (Prevention and Control of Pollution) Act, 1981,



q

(iit) 4mendments to Air and Water Acts

1.20 In the course of the impiementation of the Water Act and Air
Act, certain legal constraints as mentioned below in the enactments have
come to the notice :—

(a)

(b)

(c)

Under the Water and Air Acts, the Government or the Board

.-are not empowered to give directions for closure, prohibition

or regulation of any polluting industry or process, nor is there
any power to issue administrative direction to the concerned
agencies to stop or regulate supply of electricity, water or any
other service to any such polluting industry,. though such pro-
visions exist under the Environment (Protection) Act, 1986.
Under Section 37 of the Air Act, any one failing to take
consent of the Board for operating -any plant within an air-
pollution control area or anyone emitting air pollutants in
excess of the standard, is liable for punishment of imprisonment
upto 3 months or with fine. This penal provision, compared
to the corresponding provision of the Water Act, is ienient.
At present, nc consent of the Board, under the Water or Air
Act is necessary for setting up a plant which might cause
effluents or emissions. Only requirement is before dischargs
of such effluents or emissions, consent is necessary,

(d) There is no provision under the Water and the Air Acts for

«individuals taking up cases against anyone for violation of the
provisions of the®Acts. Under the Environment (Protection),
Act, however after 60 days’ notice, anyone can-move the court
for cognizance of such offences.

1.21 In order to remove the legal constraints, a review of the existing”
legislation was carried out and the Air (Prevention and Control of Poliution)
Amendment Act, 1987 has been enacted by Parliament. with a view to
remove some administartive and practical difficulties experienced by the
implementing agencies in the working of the Air (Prevention and Control
of Pollution) Act, 1981.

1.22 The afnending act, inter alia, makes the following provisions :—-

(i)

The Central Board has been empowered to exercise the powers
and perform the functions of a State Board in specific situations,
varticularly when a State Board fails to act and comply with
directions issued by the Central Board. It has also been pro-
resed to recover the cost of the exercise of such powers and -
the performance of such functions by the Central Board from
the person or persons concerned, if the State Board is empower-
ed to recover such costs under the provisions of the Act. as
arrears of land revenue or of public demand.
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(ii) It has been made obligatory on the part of a person to obtain
‘he consent of the relevant Board even while establishing an
industrial rlant.

(iii) The Boards have been cmpowered to obtain information regard-
ing discharge of pollution in excess of specified standards by
the industries operating even outside the air pollution control
areas. '

(iv) In order to prevent effectively air pollution, the punishments
in the Act have been made stricter.

(v) In order to elicit public cooperation, any person has been
authorised to complain to the courts regarding violations of
the provisions of the Act after giving a notice of sixty days to
the Board or the office authorised il this behalf.

(vi)  The Act has been. made applicable to all the industries * ausing
air pollution. -

(vii) - Boards have been empowered to give directions to any person,
office or authority including the power to direct closure or
regulation of offending establishment or stoppage or regulation
of supply of services such as, water and electricity.

(viii) Boards have also been empowered to approach courts o pass
orders restraining any person from causing air pollution.

(ix) For increasing the financial resources of the Bc&aﬁ, they have
been empowered to raise moneys by obtaining loans and issue
of ~ debentures.

1.23 Amendments to the Water Act, 1974 are being contemplated
and for amending the Act, State Legisiatures would have to pass resolutions
under Article 252 of the Constitution. The Ministry has written to all the
State Governments in July 1987 to get resolutions to this effect passed in
the State legislatures. While one State Legislature has already made a simpic
endorsement, three States have made some suggestions for some changes.
While resolutions by two States under Article 252 can enable the Central
Government to enact the legislation, and it shall apply to such States and
to any other State by which it has been adopted.

(iv) The Water (Pll"evenu'on and Cortrol -of Pollurion) Cess Act, 1977

1.24 With a view to augment to resources of the Central Board and
State Boards for the prevention and control of water nollution, constituted
under the Water (Prevention and Control of Pollution) Act. 1974, the
Water (Prevention and Control of Pollution) Cess Act, 1977 was passed
bv Parliament to provide for levy of cess on water consumed by persons
carrying on certain industries and by local authorities. The Act extends
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w0 all the States to which Water (Preventian and .Control oi Poliution)
Act, 1974 applies and the Union Territories, except the State of Jamme
and Kashmir, '

1.25 The Act was passed by Parliament in exercise of its independent.
legislative power under the residuary powers mentioned in Entry 97 of
Union List in Seventh Schedule of the Constitution.

1.26 The Committee are happy to note that by amending recently the
Air (Prevention and Control of Pollution) Act, 1981, the Government has -
armed itself with sufficient powers to check air pollution. Some of the pro-
visions of the amended Act envisage inter-alia the prior consent of the con-
cerned State Pollution Board for establishing an industrial plant as obliga-
tory, stricter punishments for violation of Air Act, closure or regulation
of any offending industry and obtaining from courts orders restraining any
person from causing- air pollation by the Pollution Boards etc. The Com-
mitiee hope that the implementing agencies will now make copious use
of these powers effectively to check air pollution by initiating appropriate
corrective measures within a time-bound programme.

1.27 The Committee further note that amendment to the Water (Pre-
vention and Control of Pollution) Act, 1974, is also contemplated as the
constraints in the implementation of the Air (Prevention and Control of
Pollution) Act, 1981 are also being faced in the case of implementation of
the Water {Prevention and Control of Pollution Act, 1974. However, for
bringing amfpdments to the Water Act, State Legislatures would have to
pass resolutions under Articlé 252 of the Constitution and that implemen-
tation by the States will depend on their adoption of the amending Act
and will not be antomatic. The Commitiee have already recommended for
inclusion of the subject “water” in the Concurrent List for avoiding this
cumbersome procedure. Meanwhile, the Committee hope that it will be
possible for the Government to bring forth the Amendment Act without
any further loss of time.

1.28 The Committee note that with the change in legal statis of
Arunachal Pradesh, Mizoram and Goa as full fledged States, the Water
Act is not applicable until the State Legislatures adopt the Central Act
and constitute State Boards. The Committee hope that the matter relating
to adoption of the Act and constitution of State Boards will be vigorously
pursued with the States.

1.29 The Committee are surprised to learn that even in Nagaland and
Manipur, the provisions of Water Act were not extended to them and the
States are now being persuaded to adopt the Act. As preventive steps are
necessary before critical stage of problem is reached, the Committee hope

_that these States will also be persuaded to adopt the Act urgently.
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D. Legal Provisions for hazardous chemicals

1.30 A number of potentially hazardous chemicals are produced in our
country or imported from abroad and are also used as raw materials or
inter-mediaries. . These chemicals need regulation in the stages of manu-
facture, processing treatment, import, package, storage, transportation, use,
collection, conversion and disposal. The injury that can be caused to
human health and to environment in general by these chemicals has been
well documented and had been demonstrated tragically in the case of
Bhopal disaster.

1.31 These are several existing laws such as the Insecticides Act, Ex-
plos'nr'es Act, Factories Act, Petroleum Act, the Indian Boilers Act etc.
which deal with some aspect of safety of some hagarodus chemicals. These
legislations are implemented by a large number of Central and State agencies
throughou the country. However, some chemicals are not covered by the
existing laws and “several stages from “cradle to grave” of the chemicals
are not covered under any Act.

1.32 The Environmeni (Protection) Act, 1986, gives the overall power
to the Central Goveinment to regulate hazardous chemicals by stipulating
procedures and safeguards for the handling of these chemicals and imple-

“menting them rigorqusly. The Ministry has decided that the existing agencies
should be fully utilised in ‘regulating the chemicals instead of creating a
new impementing structure. In order to implement this decisioy, an Inter-

ministerial Conference of the Ministry of Enyvironment and Forests, Agri- -

culture, Industry, Labour, Chemicals and Petrochemicals and Surface
Transport, representatives of five State Governments of Andhra Pradesh,
Gujarat, Maharashtra, Tamil Nadu and West Bengal, where the chemical
industry is strong, and 23 experts from the various Institutions of the
country was held in Baroda in October, 1986,

1.33 As a result of this meeting, agencies of the Central and State

Governments have been identified to look after specific aspects regarding

hazardous chemicals and action initiated on the following aspects :

— Listing of hazardous chemicals and maintenance of a data
bank ;

—  Prescribing procedures with reference to manufacture, storage,
import, transport, use and disposal of hazardous chemicals and
implementation of the procedures ;

— Prescnbmg procedures for location of chemical mdustnos and
. implementation ;

— Guidelines regarding safety measures and safety audit of
hazardous installations and implementation ;
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—  Procedures for preparation of on-side and off-side emergency
and post-emergency plans and implementation ;
—- Procedures in case of accidents; and

— Research.

1.34 The Committee note that as a result of inter-ministerial confer-
cnce held in Baroda in October, 1986, action is being taken to (1) enlist
hazardons chemicals, (2) prescribe procedures for manufacture, storage,
imports, transport, use and disposal of hazardous chemicals, (3) lay down
procedure for location of chemical industries, (4) prescribe guidelines for
safety measures, and (5) procedure in case of accidents. With the Bhopal
tragedy still green in our memory and its effects yet to be surmounted, the
Committee recommend that a time bound programme may be drawn for
implementing the decisions taken in the inter-ministerial Conference ‘held
in October, 1986 and hope that an in-built system will be established for
identifying extent and effect of pollution by the hazardous chemicals at
the initial stage of utilisation itself. :

E. Special Courts

1.35 The Committee have been informed that the disposal of cases by
Courts is delayed and the cases remain pending in the Courts for several
years. In the meantime, the polluting industries continue to discharge
polluting effluents or emit air pollutants.

1.36 In regard to position of cases filed in Courts of Law for violation
of provisiens of Water Act and Air Act, the Central Board has furnished
the following information :'

Undc_r Water Act

Under Air Act

S1. Name of the Total Decided Pending Total Decided Pending
No. Board Cases Cases

| 2 3 4 5 6 7 8
1. Andhra Pradesh 17 9 8 1 1
2. Assam

3. Bihar . 13 13

4+ Goa . 3 2 1
5. Gujarat . 378 87 591 34 15 19
6. Haryana . . 175 5 170 8 8
7. Himachal Pradesh 42 14 © 28 13 3 10
8. Jammu & Kashmir .
9. Karnataka . 18 4 14 9 9
10. Kerala . 2 17 5
11. Madhya Pradesh 65 05 19 2 17
12. Maharashtra 7 .5 6y [ 2 4

13. M=ghalaya




———— s e e e

1 2 3 4 5 6 7 8
14. Orissa 8 1 7 2 2
15. Pupjab 138 16 122
16. Rajasthan . 124 15 109
17. Tamil Nadu . 2 23 179 105 74 k11
18, Uttar Pradesh 155 39 . 116 4. 4
19. West Bengal . 12 12 :
20, Union Territory— '
Delhi 151 47 104 1 1

21. Pondicherry . 5 4 1

T Total T 1602 288 1314 202 97 105

1.37 The Department has suggested the folIo.wing corrective measures
to deal with the situation :

(1) Constitution of special courts under section 13 of Code of

Criminal Procedure. Bihar has ‘started one such court to try

water and air pollution cases. Other States have been requested
to follow the example.

(2) Under Section 33 of Water (Prevention and Control of Poiiu-

(3)

tion) Act, 1974, the courts can be approached for obtaining
restraint orders against polluters. A similar provision does not
exist in the Air (Prevention and Control of Pollution) Act,
1981. However, in the Air Amendment Bill recently passed
by Pariiament a similar provisich has been incorporated.

Section 5 of the Environment (Protection) Act, 1986 enables
issue of directions including for closure, prohibition or regula-
tion of any industry, operation or process or for stoppage or
regu]ation' of the supply of electricity or water or any other
service. * A similar provision has been included in the Air
Amendment Biil recently passed by Par]:amsnt It is proposed

to include a similar provision in the Water Amendment Biil
also.

1.38 The Comumitiee desired to know during evidence that after the Air
Amendment Bill had been passed by Parliament, whether the Central
Government would be empowered to give directions for the closure of the
defaulting industry or to stop any polluting industry. The Secretary, Depan-
ment of Environment and Forests has explained :—

) llwe

already have that power under the Environment Protection Act,
1986. Recently the Lok Sabha has passed the Air Pollution
amendment and it is awaiting Rajya Sabha’s approval. It enables
the Pollution Boards to take such action. Similarly we will havc
Acts and the Central and. State Boards will have the powers.”

1647 1.58/88—3
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1.39 Asked whether the Boards are empowered to issue the orders or
they have to go to the court for the same, the Secretary stated that tlus
could be done by executive order.

1.40 On the consequences that would arise if somebody went to the
court and had the executive order stayed, the case remained pending for
years and in the meantime the pollution by the defaulting industry contihued,
the Secretary has explained :(—

“We have got powers to impiement and order closure. I will quote
an instance. For several years the pollution by tanneries in
Kanpur was going on; the pollution of the river was going on.
The State Government was not successful in stopping .it. Ulti-
mately the Supreme Court on public litigation ordered 29 of
the industries to be closed. Then by that order we were able
to close the polluting tanneries in Kanpur. While the legisla-
tion may go on the Board can ask the State Electricity Board

to stop supply of clcctnmty and the municipality not to supply
water to them.”

He has further stated :—

“Under the Water Pollution Act and the Air Pollution Act the power
is not yet with us. It is pending legislation by Parliament.
o Under the environment Act the power is alrcady with us which
was passed in 1986. It is intended to delzgat= the power to the
State Governments. The manner of delegation has been com-
municated to the State Governments. expect their replies soon

and we will furnish the details.”

1.41 Asked ‘whether special courts be set up to deal with pollution cases,
the Secretary has stated :—

“Certainly the idea of special courts are being tried out in some
of the States. Ilcan quote—Bihar and Gujarat, Sometimes the
special comrts tend to be double edged —advantages or dis-
advantages and constituting one special court for a whole State
may cause some damage rather than good. Further, the State
Governments are having the constraints of money in setting
up the special courts. The problem is that these courts take
months after months. The other problem is that for every
action, there are sgveral reactions. Once if it is taken before
the special Courts, then the Session Court’s ipjunction is

obtained. Then, High Court Order and Supreme Court Stay
Order are obtained.”
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1.42 Asked wiether it would be appropriate if cases of pollutionn were
dealt with exclusively by the special courts which excluded the purview of
other courts excepting the Supreme Courts, the Secretary has stated : -

“It was done by legislatures in the early years of independence on
a completely different field. In the early Fifties, the country
wanted to deal with the cultivating tenants, It did two things.

) Cultivation Tenants Protection litigation was given summary
trial and the appeal was in the High Court.” -

1.43 So far as Bihar is concerned, a special Magistrate under Section
11 of the Criminal Procedure Code was appointed by Hon’ble High Court,
Patna on 6-9-1983 with the direction that he will try offences arising out of
Water (Prevention & Control of Pollution) Act, 1974. Initially the Board
faced seme difficulty in pursuing cases owning to, transier of the notified
special Magistrates from time to time.

1.44 Subsequently on 7 February, 1986 the High Court of Bihar
nominated the Sub-Divisional Judicial Magistrate, Patna, by designation
to hear the cases arising under the water (Prevention and Control of
Polluticn) Act, 1974, with powers to issue directions under Section 33 of
the Water Act.

1.45 Upto 14-9-1987 the Bihar State Pollution Centre Board has ins-
tituted 62 cases—S5 cases under the Water Cess Act, 55 under the Water
Act and 2 under the Air Act. Out of these 62, 6 cases were instituted about
6 years back and the remaining 57 have been filed during the las® 9 months.
Two cases have been decided by the Court im favour of the Board, direct-
ing the industries to put up effluent treatment plants within a time frame
failing which the court may order closure of the units. The rest of the
cases are pending in the special court at Patna.

1.46 The Committee feel deeply concerned to find that quite a large
number of cases regarding violation of provisions of Water and Air Acts
are pending in varicus courts. As in November, 1987, the number of pead-
ing cases under the Water Act was 1314 out of a total number of 1602
cases filed. The position with regard to the cases under the Air Act is no
better as out of 202 cases filed, so far only 97 cases have been decided
and 105 cases arc still pending. While these cases may take several years
‘to be decided, the danger from the defanlting industries which in the mean-
time continue to discharge polluting effluents or emit air pollutants looms
large on the lives of the people in the concerned areas. The Committee in
this connection welcome the constitution of special courts to deal ex-
clusively with air und water pollution cases and note that such courts have
already been established in Bihar and Gujarat. The Committee would like.
the Government to go in for such special courts in other States also in
case the experience from -the Bihar and Gujarat Courts is encouraging.
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The Committee would also like to sound a note of caution so far as the
establishment of special courts is concerned as there is nothing to deter
the defaulting parties to go in for appeals to the higher'courts against the
decisions of the special courts. The Committee, therefore, would like the
Government to cxaniine whether the jurisdiction and powers of the special
courts are so defined that the parties could straight go in for appeals against
their decisions to the High Courts or Supreme Court. This may result in
obviating some dclay in the final outcome of the cases.

1.47 The Committee regret to note that under the Air Act with the
-exception of Tamil Nadu and to some extent Gujarat, no other State seems
to have taken uadequate action for implementing the standards prescribed
by the Central Board as is evident from the number of cases of violation
filed under the Air Act. Despite creation of a Special Court in Bihar in
1983, the number of casés filed till 1985 was 6 only. Even in Union Terri-
tories for which the Central Board is responsible, the progress in complying
with the consent coadifions laid down by the Department have been very
poor. The positive steps taken by the Ceniral Board for implementing the
regulations are not adequate. The Committee expect the Ministry and the
Central Board to take note of the situation and initiate appropriate action
without further loss of time.



CHAPTER 11
‘ORGANISATIONAL SET-UP.

A, The Central Board for Prevention and Control of Water Pollution

2.1 The Central Board for the Prevention and Control of Water Pollu-
* tion was constitued in September, 1974 under the Water Act, 1974 that
became effective from March 23, 1974. The Board consists of seventeen
members nominated by the Central Government. These include a full time
Chairman, five oflicers to represent the Central Government, five persons
from among the members of the State Water Pqllution Control Boards,
three non-oflicials.to represent the interests of agriculture, fisheries, indus-
try, trade or any other interest and two persons to represent the companies
or corporations owned, managed or controlled by the Central Government
and a full time Member Secretary, qualified in public health engineering
and having administrative experience. ' '

2.2 The Committee have been informed that two positions in the Central
Board for representation of local authorities were lying vacant; one vacancy
had been lying vacant since 6th December, 1985 and the other since
16th February, 1987. Asked why the vacancies had not been filled in, the
Ministry has informed that the concerned Member in one case,was trans-
ferred to another Department in the State agd did not fulfill the criteria
prescribed by the Act, and that despite several requests to all the State
GovernmentsiState Boards to recommend names for consideration, ade-
quate nominaticns were not received. Asked to clarify the point relating
to. non-receipt of adequate nomirations, the Ministry has stated that the
Ministry invited nominations to fill two vacancies under Sections 3(2)(c)
of the Water Act, 1974 on 11-5-1987 from the States of Andhra Pradesh,
Bihar, Mahagashtra, Orissa, Tamil Nadu, J&K; Himachal Pradesh and
Haryana. These States were selected for consideration of nomination on
the Central Board as the States of Kerala, Punjab, West' Bengal, U.P.,
Gujarat, Rajasthan, Karnataka and Madhya Pradesh had already been te-
presented on the Ceniral Board during the earlier period. Two nominations
were received from Jammu and Kashmir but as these did not fulfil the
criteria laid down under Section 3(2)(c) i.e. that the person under this
category should represent a local authority and also be a member of the
concerned State Pollution Control Board, they could not be considered.
As no nominations from the remaining States were received, they were
remained on 23-7-1987. In pursuance of the reminders, one nomination
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was received from the State of Orissa and one from Haryana. No nomi-
nations were seceived from the Statcs of Andhra Pradesh, Bihar, H.P.,
Maharashtra and Tamil Nadu. Accordingly the two vacancies were filled
by notification dated 18-11-1987 by representatives from Orissa and

Haryana.
2.3 The
Q)

(i)

main functions of the Central Board have been identified as :
promotion - of cleanliness of streams and wells in different
areas of the States under the Water Act, 1974; and '

improvement of the quality of air and prevention, control or
abatement of air pollution in the country under Air Act, 1981.

2.4 In pursuance of the above functions, the Central Board has under-
taken since 197G-77 varicus studies in collaboration with State Boards and
rcported the year-wise ackievements since its inception as per details given
in Annexure I. The pronresswe position of achievements is summarised as

under :—
(a)

(b)

(c)

(d)

(e)

The Cential Board has laid down, under Section -1 6(2) of the
Water Act, standards for water for different types of use, viz. :

(i) type A, for drinking water without treatment but with
disinfection;

(i) type B, for bathing and swimming;

(i) type ¢, for source of raw water for municipal suppl:es
after conventional treatment;

(iv) type D, for propagation of wild ”ilfe animal husbandry
and fisheries; and

(v) type E, for agriculture, industrial cooling and washing,
hydro power generation and controlling waste water dis-
posal,

The work cf classification and zoning of all the 14-major river
basins and preparation of an atlas of maps of the basins was
completed;

To identify pollution sources within the river  basins, 170
1aonitoring stations on the 14 rivers and some of their tribu-
taries for 1egular monjtoring have been established;

River basin studies have been completed for the rivers Yamuna,
Ganga, Damoddr, Subarnarekha, Krishna, Brahmani and
Sabarmati. and studies for the rivers Cauvery and Godavari
have been undertaken. As a result of the studies, reports for
4 rivers have since been published.

The study has revealed that in Class I cities, only 59 per cent.
of the total waste water generated is collected through sewerage
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(h)
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and only 37 per cent of the waste water received some form of
treatment.

In 8 Class II towns, out of 190, protected water supply is not
available. In Class .II towns, only 15.5 per cent of the total
waste water is collected through sewerage dnd 5.4 per cent of
the waste water alone receives some sort of treatment.

The Central Board has identified 24 categories of industries
out of which effluent standards (known as Minimal National
Standards, MiNAS) have been evolved and notified for 18
categories of industries. A total of 4054 industrial units in
these 24 categories (1731 in large scale sector and 2323 in

medium scale sector)- have been idpgntified as relevant to
pollution.

In the area cof air pollution control, the surveys and studies
were made not only by the Central Board but al_u other or-
ganisations like National Environmentat Engineering Research
Institute (NEERI), L.L.T., Delhi, Indian Oil Corporation and
Indian Insiitute of Petroleum, Dehradun. Based on  these
studies, the air quality status has been evaluated for Bombay,
Calcutta, Madras, Delhi, Kanpur, Ahmedabad, Hyderabad,
Jaipur. Nagpur and Cochin.

(i) For diesel and petrol driven vehicles, exhaust emission stand-

ards have been evolved. For boilers and small scale industries,
emission standards and guidelin®s for stack heights have been
formulated. For Delhi, motor vehicle emission surveys have
been conducted.

2.5 The tellowing will be the major Action Programmes of Central
Board fcr execution upto 1990 :

1.

-

L]

Expansion of water and air quality monitoring network to
400 and 200 stations respectively.

Basin studies of the river Godavari, Mahi, Mahanadi,
Brahmaputra, Narmada, Pennar, Tapti and Indus.

Setting up of standards for all major air and water pollutmgh '
irdustries.

Control of vehicular pollution in metropolitan cities.
Control of point pollution loads from all major industries and
rtunicipalitics on the banks of the Ganga and

Cuntrol of point pollution loads dus to industries on the
bank «f the Yamuna. '

2.6 Asked to what cxtent the Board has been able to fulfil the func-
tions assigned to it, the Committee have been mformed during evidence
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that we BOma » agacssing itself to the two primary functions and haes
formulated a strategy which is based on control of point of sources of
pollution. Accordingly, standard for liquid discharges anc_l em_issions
for major pollutine sources are evolved and the polluters are requm?d to
comply with the standards as provided in the Water and Air ‘Acts. Sm:ml-
taneously, the water and air quality are being measured at appropriate
locations to determine the stages and improvement.

2.7 Asked whether any shortcomings had been experienced in per-
forming these functions, the Department has informed that the following
shortcomings have been experienced : .

(a) Inadequate trained manpower in the State and Central
Poliution Control Boards to assess pullution emission|dis-.
charge and to evaluate perfomance of  pollution control
equipment. ’ -

(b) Insufficient number of pollution control equipment manufac-
turers.

(c) Technical problems in retrofiting pollution control devices to
existing ald plants.

(d) lack of trained mmMer for operation and maintenance of
pollution control equipments; and

(e) lack of adequate fiscal incentives.

2.8 Asked further whether results were commensurate  with ihe
expenditure so far inturred in realising these functicns, the Department
has replied- in the affirmation. '

2.9 Asked further whether the Central Board had identified the
sources of pollution in each State, the Secretary = stated that several
groups of industries had been identified as major polluters. For' example,
fertiliser factories, thermal power stations, paper and pulp—a whole
series of these industries had been identified, and a list of 4,000 polluting
industrics as on 1984 had already been published by the Central Board.

Similar review is going on and the Board hopes to publish a survey of
polluting industries in 1988.

2.10 The Committee have also been informed that there was no
problem in implementing the environmental rules in so far as the new
industries were concerned as they would not get a letter of intent or its
conversion to licence unless they satisfied regarding the pollution control
devices There was problem in case of old industries where the cost of
pollution contrcl was going to be large and if the same was insisted upon,
the industry would get closed. Citing the example of Indraprastha therma)
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power station in Belhi, which: is one of the largest pollcters, the Sccretary
stated that pollution control device in the station would cost Rs. 5 to 10
crores as the fitting of pollution control devices in an old industry is tech-
nologically  diflicult and financially non-viable. .

.2.11 The Committee do not consider that the vacancies in the com-
position of the Central Board for long periods augur well to its smooth
functioning. The Committee, therefore, are firmly of the opinion that
vacancies in the Central *“Board should not be allowed to remain unfilled.
The Committeg would take this opportunity to caution the Government
that while nominating the Chairman/Members of the Central Board, care
should be taken to ensure that they are environmentalists of proven stand-
ards and ability and have deep knowledge and acumen to understand the
problems being faced by the country in the field 'of prevention and control
of pollution and measures that should be taken to counter them. The
question of making the Ceniral Board more broad-based, representing
various interests, has also to be considered in depth in view of the gigantic
proportions that the problem of pollution has acquired over the years,

2.12 The Committee fcel unhappy to find that there have been serious
shortcomings in the performance of functions assigned to the Central Board
for prevention and control of water and air pollution in as much as these
shortcomings have affected such basic activities as pollution emission|dis-
charge and operation and maintenance of pollution control equipment. In

_ this connection, the Committce note that eyen though the Central Board
was set up in September, 1974, it commenced reporting its activities only
from the year 1976-77. The Committee cannot but regret the lack of imi-
tiative or sny action by the Board for a period of over 2 years. It is needless
to point out that the Central Board is the nodal agency in the prevention
and control of water and air pollution. The Committee, therefore, need
hardly emphasise that the functioning of the Central Board should be
adequately geared up, so as to enable the Board to realise its objectives fully,

2.13 As 85 per cent by volume of the waste is generated from domestic
sources, the Committee feel that unless the water supply, sanitation and
sewerage facilities are duly taken care of, there can be no solution to the
problem of pollutien from the domestic sources. In this connection the
Committee feel purturbed to learn that even 8 Class II cities do not have
protected water supply and oniy 5.4 per cent out of 15.5 per cent of waste
water which alone is collected, is given some sort of treatment. The civil
warks and maintenance relating to drinking water, sanitation, drainage, etc.
being subjects handled by the local authorities for which financial assistance
is provided by the State Governments and the Central Government, the
Committee suggest that with due regard to check the pollution effectively,
1647 LSS/88—4 .
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the Central Board should coordinate the activities at%east for all Class-I
and Class-II cities with the State Boards, so that steps could be taken not
only to provide the facilities but also to ensure that they are duly maintain-
ed regularly on a long term basis. It should also be enjoined ypon the State
Governments to ensure adequate clean drinking water in the cities, towns
and villages under their respective jurisdiction.

2.14 The Committee note that the Central Board' has established so far
170 monitoring stations on the 14 major rivers o identify pollution sources
within the river basins and has a proposal to establish another 230 Water
Monitoring Stations by the end of the 7th Plan. The Committee feel that
immediate steps are called for to ensure the progress in achievement of
_research by the targeted date. It goes without saying that follow up action
should be taken immedistely on receipt of the findings from the Monitoring
Stations.

2.15 The Committee note that the Central Board has been in a position
to determine the affluent standards for 24 categories of industries out of
which notifications have been issmed for 18 categories. Since the State
Boards are the implementing authorities of the standards as prescribed, the
Committee consider it necessary for the Central Board to play .a vital role
in coordinating the activities of State Boards so that the achievement so far
made in identification of pollutants and prescription of standards do mot

go waste.
' B. State Pollution Control Boards

2.16 In twenty States|Union Territories, there are separate Depart-
ments to deal with the subject of environment. Six States have set up
independent Departments while others have combined tie subject of
environment with other subjects such as forests, energy etc. Eighteen
States have sct up State Pollution Control Boards. The State Depart-
ments incharge of environment are expected to promote environmental
protection by assessing the environmental impact of development projects,
by promoting &ctivitics of eco-regeneration, conservation, education,
awareness, research and training by managing hazardous substances and
by Supervising the pollution control activities of the Boards. The State
Boards are expected to prevent and control air and water pollution,
apart from discharging the duties past on them by the powers delegated
under the Environment (Protection) Act, 1986.

2.17 The main functions of the State Boards (and Central Board,
in so far as its function as State Board for Union Territorie, are con-
cerned) include monitoring for assessment of air and water qualities,
!aying down of standards for effluents and emissions for various sources
including industries and enforcement of the standards through directives

.-and legal actions. For ‘performance of these functions, the State Boards
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have been empowered to collect or call for data from all possible sources,
obtain samples of any sewage, trade cffiuent etc., conduct inspections,
prescribe standards of effluent or emission and take action for violation of
the prescrived standards, including action for closurz of relevant activity
of the polluter. Thus whereas the State Boards determine the standards
of admissible level of pollutions, the job of executing the various schemes
of pollution control rests entirely with the polluter, be it the local autho-
rity or the industry.

218 As studies by Centra] Board had revealed that sewarage collec-
tion and treatment of waste water, particularly, in class 1I towns are
far from satisfactory, the Ministry was requested to indicate the steps
taken in-coordination with State Boards to solve the problem. The:
Ministry has stated that the State Boards prescribe  the standards for
eflluent so that the local bodies take necessary action to conform to these
standards. Having regard to the magnitude of the problem, institution - of
a revolving fund to strengthen the local authoritjes for treatment of
waste water is stated to be under consideration.

2.19 In regard to the problem faced by industrial pollution, out of
the 4054 identified large scale and medium scale units, the State-wise
position in regard to installation of effluent treatment plants as in" 1984
was as under :—

Sl. Stateor Uninoa  Large Scale Medium Scale Total of large

No. Territory industries industries scale and medium ,
. .scale industries

Total ETP . ETP Total ETP

No. installed Total installed No. installed

or under No. or under or uader

" installa- installa- installa-

tion tion tion

1 2 3 _ 4 5 6 7 8
1. Andhra Pradesh 130 66 210 39 340 105
2. Assam . . 12 8 8 3 20 11
3. Bihar . . 74 21 25 0 99 21

4. Gujarat . . 224 212 207 156 431 369 .
5. Haryana . . 60 16 - 237 33 297 49
6. Himachal Pradesh 5 5 25 25 30 30
7. Karnataka . 117 111 172 163 289 274
8. Kerala . . 63 40 86 27 149 67
9. Madhya Pradesh © 65 27 130 32 195 59
10. Maharashtra . 446 401 364 260 810 651
11, Orissa .. . 38 36 77 36 115 72
12. Punjab . 60 30 76 2 136 52
13. Rajasthan 91 3B 47 5 138 4

-
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1 2 3 4 s 6 - 7 8
14. TamllNadu 70 34 236 20 306 54
15. Uttar Pradesh 140 61 113 67 263 128
16. West Bengal 98 3 235 20 222 51
17. Chandigarh 2 2 11 3 14 5
18. Delhi 20 15 43 1 63" 16
19. Goa 9 5 11 . 6 20 11
20. Pondicherry 6 6 10 2 16 5

Total 1731 1166 2323 910 4054 2076

220 In reply to a question the Ministry has given mformauon on
issues of not:ﬁcauons for 7 States as under :

s

State/Union Terr. Water Act Air Act’
Sec. 26 Notifica- Last Date Sec. 21 not. Last Date fixed
tion issued on fixed under issuedon  under Sec. 2
Sec. 26 not
Bihar N.A. 31-5-86 5-6-84 N.A,
Karpataka 24-5-83 31-7-83 3-3-84 31-7-84
Kerala . 19-3-81 5-6-81 N.A. Within 6 months of
declaration of air
pollution control
. area
Maharashtra Notification issued N.A. Within 4 months
: under the 61d of declaration of
Maharashtra Act air pollution
1969. Date not control area
mentioned. Under
26 of Water Act
1974 not yet issued
Madhya Pradesh 3-7-87 “15-8-87 N.A. N.A.
Meghalaya Pénding with Being processed
State Govt.
Uttar Pradesh N.A. 31-12-81 N.A.  25-12-83

(Tas info.‘:ustion in,raspect of other states is stated to be not available).

2.21 The break-up in rcgard to actual installation of ETPs was as
under :—
ETPs in Commission 1314

ETPs under installation 762

In these 762 units, the installation and commissioning of ETPs are ex-
pected by 1990. The State Boards and the Central Board are reported to
be persuading the industries to see that the remaining 1978 umits also
take steps for installing ETPs by 1990. Legal action is also being initiated
against defaulting industries depending on the seriousness of the case.
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2.22 As the information furnished above related to 1984, the
Ministry was asked to give latest position. The Ministry has stated that
the inventory is heing updated and is expected to bc completed by
September, 1988. '

2.23 In regard to some of the industries for which the emission

regulations have been prescribed and notified, the Ministry gave the
followmg position ir regard to compliance of the prescribed standards.

Sl. Nature of industry Tota.l No. of  No.com- No.exe- No. w:th
No. ' no. of units plying cuting no ETP
industries comply- with ETP Schemes

ing with MINAS Schemes
MINAS partially

fully- * .

. Petroleum . 89 20 16
2. Pulp and Paper Indnstry

(Small) . . . 258 24 117 25 92
3. Tntegrated Iron Stcol
" Industries . . 6
4. Man-made fibre Syuthct:c . 20 6 4 6 -

(Data given for 16 only)
5. Semi-Synthetic .. ‘14 2 5 3
(Data given for 10 only) L

6. Cement Plants . 102 43 46

(data given for 93 only) (+4 not in production line)

2.24 In regard to consents, the Ministry couid give information
only on conscnls issued in some of the States. The information as furni-
shed is as under :—

SI. Name of the State Boards ‘No. of consents issued
No.

Under Under
Water Act  Air Act

1. Madhya Pradesh - . . .o 1454 807
2. Kerala . . Ve . . . 455 51
3. Punjab . . . . . 1522 64
4. Himachal Pradesh . . . 128 136
5. Maharashtra .. . . . . 17019 4722
6. Gujsrat . . . . . .3505 1222
7. Karnataka ' . ., . . 436 289
8. Haryana . . Y . . 205 11
9. Andhra Pradesh . . T 280 122
10. Bihar . & . S 188 s
11. Orissa . L . . . . . 105« ° |

12. CentralBoard . . . . . . . . 846’ 86
*Combined figures for Water and Air Acts.
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2.25 The Committee regret to note that out of 20 States in which 4054
identified polluting industries are functioning, progress in providing ETPs
has been achieved only in the States of Karnataka (95 per cent), Gujarat
(86 per cent), and Maharashtra (80 per cent), whereas, States like, Andhra
Pradesh, Bibar, Haryana, Kerala, Madhya Pradesh, Punjab, Tamil Nada,
Uttar Pradesh and West Bengal etc. are considerably backward in initiating
steps for provision of ETPs. The Committee regret to note that even im
the capital of India, i.e., Delhi, out of 63 Units which contribute to pollu-
tion, ETP has been installed or under installation only for 16 induostries.
The Committee also note with anguish that though for some of the major
industries like petroleum, iron, pulp and paper, etc. regulations have been
prescribed and notified years back, ETP schemes have not been so far exe-
cuted and the Central Board is also not aware of the progress made in
scveral industries. Unless ‘the emission regulations as prescribed are notified
and adopted, the Commi‘tee feel that the very objective of prescribing the
regulations stands totally nullified. In particular the Committee find that
none of the steel industries (all functioning under SAIL) have taken steps
for implementing emission regulations. The Committee recommend that in
respect of all industries in the public sector, the compliance of the emission
regulations may be got ensured in coordination with the  respective
Ministries. Installation of ETP may not serve the purpose, unless it is en-
sured that ETPs are kept in operational State and worked regularly. The -
Committee, therefore, recommend that a mechanism should be devised to
ensure proper functioning of these plants. ‘ :

C. Coordination ketween Central md Siaie Boards
2.26 The Committee -have been informed that the coordination acti-
vities of the Central Board with State Boards comprise of many zcreas.
Some of the specific important coordinated activities are as follows :—
(i) Preparation of comprehensive industry documents showing
pollution status of different polluting industries in the
States. .
'(ii) Developing miniminimal national standards for efSvents.
(iii) Implementation of standards with the help of task forces
constituted at regional level as well as national level.
(iv) Maintenance and working of the National Water Quality
Monitroing Stations situated in the States.
(v) River basin sudies.
(vi) Maintenance and working of the Naﬁor\a.l Air Quality
Monitoring Stations sitwated in the States: and '
(vii) Compilation of data, preparation of rts, developm.;:;t
of strategies for pollution control and environmental manage-
lf;:ﬂtdsby the. Central Board with the help of the State
ards,
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2.27 Fﬁr purposes of coordination, quarterly meetings “of the Chair-
man and Member-Secrearies of the State Boards are organised by the
Central Board and so far 23 such meetings have been held.

2.38 The Central Board also gives guidance and assistanceto the State
Boards for the implementation of various provisions of the Acts and also
in launching prosccuur.m against defaulting pcrsons, industries and local
bodies. '

229 The Committee have been informed that in spite of various
measures undertaken to coordinate the activities of the State Boards by
the Central Beard, cortuin deficiencies are being experiznced in this regard.
First, the effectiveness of a State Board depends to a great extent on the
policy and guidance of the State Government concerncd and there have
been variaticns from State to State in this regard. Secundly, for effective
collaboration!coordinaticn  of activities, the laboratory set up. at the
Central level and State level should match so that the test results etc.
match. Also some of the applied research projects and studics pertaining
to a particvlar region could not be assigned to the respective State Boards
by the Central Board, as the State Boards are not adequately equipped.
Thirdly, The State Boards do not have any electronic/comuter data
storage and retricval systems. This handicaps the coordination between
the State Boards and Central Board. .

2.30 To cveicome these problems, the Central Board is prcparing a
project for fiinancial assistance to all the State Boards for development of
computer facilitics and training of manpower. The Central Board has also
taken steps to rendcr assistance for equipments gnd adequate manpower.

2.31 Asked how the Ministry proposed to overcome these shortcm'nlngs
affecting in proper coordination of activities of the State Boards, the Com-
mittee have been infpnned that the State Environment Protection Councils
which. have been constituted in different States have representations from
State Government,. Central Government and technical experts to oversee
the envircnmental protection measures within the Staze. Thesc Councils
help promote better understanding of the issues concerning environmental
protection at the State level. The Centra] Government ensures that the
national priorities are conveyed to the State level officers. Secondly, the
Ministry of Environment and Forests érganises an annual conference of
State Environment Secretaries|Chairman of State Pollution Control Boards
Conference to exchenge views and experiences, among other things, on -
the functioning of various State Pollution control Boards to achieve coordi-
nation smong different States. This discusses issues related to manpower
apd financial requirements, laboratory facilities development, procedures
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for infermation collection, storage and retrieval. These discussions help
~in prometing better understanding of the issues at the state level.

2.32 The Ministry was asked to intimate whether for parposes of
coordination, review of utilisation of funds, etc., the State Boards are
required té send copies of accounts, reports, returns, ctc. regularly and
whether any mechanism existed with the Central Board to study and
, analysc them. Thc Ministry has stated that only some of the States are
sending minutes of mecting relating to Air Act, 1981, details cf water
cess collected and credited and that no statutory prevision exists requiring
the State Boards to submit the returns, The State Boards do not also
report the physicai and financial shortfalls to the Central Board as their
financial and administrative control rested with the respeciive State Gov-
ernments. In respect of specific assistance given by the Central Board,
the State Boards send necessary utilisation certificates to the Central Board.
The Central Board has sinee constituted in June, 1987 a special cell to
study and analyse information received from the State Boards.

2.33 The Committee consider that there is an imperative need for very
close linison and coordination between the Central and State Pollution
Boards as, according t¢ Ministry’s own admission, most of the State Boards
are deficicnt and iil-equipped to combat the air and water poliution menace
which has since engulfed the whole country. While agreeing that there may be -
variations from State to State for implementing various plans and schemes
for combating this evil with due regard to local conditions, the Com-
mittee, - ncvertheiess, feel ‘that there should be concensus on the overall
approach in this regard. * In Committee’s opinion the collection of data
and processing it on scienfific footing—are the first basic needs in this
direction. The Central Government may like to initiate modern methods
of collection and processing of data by computerising the whole process in
phases. It is also needless to emphasise that there should be regular ex-
change of data between the Central Board and State Boards so thal they
are able to keep thiemselves abreast of the problems, cropping up from day
to day and find solutions for the same. Such data; when received from
the State Boards, shculd be carefully analysed by tite Central Bourd and

loopholes plugged wherever necessary.

234 The Committee note that regular conferemces are held between
the functionaries of Central Board and the State Boards for exchange of
views and chalking out a common strategy to help solve the problem. The
Committee, however, feel that such conferences are of little use unless
follow-up action is initiated on the ontcome of such conferemces in right
earnest. The Committee recommend that sgitable methodology. and
machinery should be evelved to implement the decisions taken at such
conferences.
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D, Manpower requirements

+2.35 The Central and the State Boards which were set up under the
Water Act were also entrusted with the responsibility of carrying out the
functions under the Air Act. Though the activities of the Central and State
Boards thus expanded, the strength of the technical personnel to shoulder
the additional workload was not augmented to the required extent. One of
the reasons for the inadequate manpower has been the lack of norms to
, assess the requirements of manpower for und.ertakmg various activities
" of the Boards.

2.36 Recently, the Central Board prepared a plan for reorganisation of
the Board in terms of its objectives and, inter alia, the personnel required.
The Ministry has sanctioned the plan of the reorganisation. For assisting
the State Boards to have a proper plan regarding technical and managerial
personnel, the Ministry has devised certain norms. '

2.37 The assessment of requirements of manpower for State Boards,
on the basis of the prescribed norms has revealed that in 11 States, there
has been shortfall in aval.labﬂny as per paruculars below :—

Addition

Name of State Assessed Existirg Extent of
eed of Menpower, shortfal  requested
manpower by Stawe
Board
1, Andhra Pradesh . 86 ' 57 7
2. Bihar . 7] 30 42 9%
3. Haryana n 5 42 3
4. Kamstaks 74 21 3 2
5. Kerala 58 50 8 115
6. Madhya Pradesh . 70 29 41 14
7. Mahargshtra . 369 84 85 2n
8. Orissa 24 10 14 9
9. Rajasthan 7 17 62 23
10. Tamil Nadu 95 43 52 ‘ 15
11. Uttar Pradesh 145 97 48 85
Tofal . ~ 949 “s 504 8

1647 185/88—5
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_ 2.38 In the following States, the existing strength of technical manpower
has been in excess of the assessed needs and still the States have requested
for additional staff, as per particulars below :—

Name of State Assessed Existing Bxtentof  Addition
reed of Maupower sho_rtrall requested
manpower by State

. . Bom )
1. Assam. . . . - 11 18 .. 97
_7. Gujarat . . . . 88 102 . 112
3. Himachal Predesh™ . ., 12 20 .. 53
4 Punjab . . . . 18 2 .. 117

The position in respect of remaining States has been as under :—

1. Meghalaya . . . . not 1 not 5

' estimated ' estimated

2. West Bengal .. 187 not not not
availabls estimatad available

2.39 According to the.Ministry, the programme for assistance is in
final stage and as soon as it is finalised, 100 per cent assistance will be
provided to the State Boards to augment the manpower. The recruitment
to the posts will be made by the respective State Board as per norms and
guidelines of the respective States.

2.40 The Committee have been informed that based on norms devised
by the Central Board, the assessment of requirement of manpower has
been made by various States. Notwithstanding this position, the Committee
are amazed to find that the demands made by the States are substantially
in excess of the manpower as assessed by the Central Board and it is
equally surprising to the Committee that even in States where the existing
staff is far in excess of the assessed requirements, the .State Boards con-
cerned have come forth with request for substantial additional staff. The
Committee recommend that pending a review of proposals, reasonable and
timely assisiance on the needs of the State Boards will go a long way in
implementation of pollution control measures and hence recommend that
in those arcas, where the shortfall has been assessed by the Central Board
may be provided without delay, to make up the shortage.

E. Training Programme }
2.41 The Pollution Control being comparatively of recent origin in the
country, the Ministry has experienced shortage of trained technical|scientific
experts working in the interface areas of different disciplines.  Between
‘1976 and 1987, 41 training courses were sponsoredjoffered by the Central
'Board and these training courses were conducted in various educational
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institutions on varying subjects. The cost of conducting the training courses
is borne by the Central Board; this includes cost of faculty, course material,
refreshment and other incidental costs. The costs on travel, boarding and
lodging are borne by the respective organlsahons deputing the participants.
The duration of training courses varies from 1 week to 3 weeks. In these
training courses 569 personnel were trained u~*~ 1987 of which 64 were
sponsored by the Central Board, 410 by the State Boards and 95 by the
industries (including local bodies and universities).

2.42 No study has, however, been carried out about the subsequent jobs
assigned to the personnel trained under these programmes. As the spon-
sored personnel are all employees of the respective sponsoring organisations
working in the relevant areas, the Ministry expected that after training they
continued to work in the respective fields.

2.43 The Committee note that as against the existing man-power
strength of about 700 persons in the various State Boards, training has so
far been imparted to only 410 personnels. If the dropout from the State
Boards after the training are duly taken note of, the number of persons
that are yet to be trained would be considerable. The Committee expect
that sunitable steps would be taken to give adequate training to all the per-
ronnels by a time-bound programme.

2.44 Tie Committee regret that noassessment of the subsequent jobs,
entrusted to the trained personnel have been conducted. Considering the
extent of expenditure incurred on the training, the Committee feel that
trainees should be utilised for the purpose far which they are trained for
a prescribed number of years and for this purpose, if necessary, the feasi-
biilty of undertaking bonds from the trainees m:ay be considered.

2.45 The Committee also recommend that a system of periodical re-
fresher courses on the latest trends on pollution control management of
specified indusiries may be considered for the benefit of the technical staff
of the State Boards and Central Board.

F. Equipment and Laboratory facilities in State Boards

2.46 The laboratories of the Central and State Pollution Control Boards
are presently not fully equipped with the latest equipment for carrying out
the monitoring, research and assessment work. The facilities available are
only for routine measurement and laboratories are not equipped with ad-
vanoed analytical instruments to analyse parameters like gaseous emissions
at source, radio activity etc. Also the capabilities of ‘the laboratories
remain limited to analyse only a few samples per day.

'2.47 During the Sixth Plan, the Central Board requested for a provi-

sion of Rs. 222.00 lakhs for this purpose and another Rs. 41.52 lakhs
for laboratory development. The actual allocation was Rs. 64.10 lakhs and
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the actual utilisation was Rs. 76.39 lakhs and no assistance was rendered
to State Boards.

2.48 The Ministry has since evolved certain standards, like standard
sets of equipment and proposes to give assistance in Seventh Plan to the
State Boards for this purpose and also for setting up laboratories.

2.49 State Boards have approached the Ministry for assistance to the
extent of Rs. 15.28 crores for providing additional equipment and labo-
tatory facilities. Against this demand, the Central Government has agreed
to render assistance to the extent of Rs. 1.57 crores only and assistance
to the extent of Rs. 49.48 lakhs have been released in the Seventh Plan
upto August, 1987. The State-wise position in this regard is given below :

s. Board Assistance* -Assistance®** Amount
No. “sought sanctioned Disbursed
(Rs. in lakhs)
1. Andhr: Pradesh . . . 43.80 12.98 1.0
2. Assam. . . . . 25.00 10.56 0.75
3. Bihar . . . . . 104.00 10.62 3.20
4, Gujarat . . . . 137.04 14.13 3.313
5. Harvana . . . 1.05.00 8.20 1.82
6. Himachal Pradesh . 8.27 5.59 1.59
7. Karnataka . . 52.52 10.16 2.4}
8. Kerala . . . 28.05 1.50 1.50
9, Madhya Pradesh . . 166.24 3.69 3.37
10. Maharashtra . «, 168.00 6.40 3.19
11- Meghalaya . . . 4.75 9.38 3.86
L7. Orissa . . . 83.34 16.93 3.40
13. Punjab . . . 110.86 6.55 2.05
14. Rejasthan . . . 106.22 12.49 5.9
15. Tamil Nadu . . 178.70 11.80 5.0
16. Uttar Pradesh ' . 166.40 10.67 4.07
Total . . . . . 1528.19 157.15

| &

—

*Includes Building, Mobile laboratory, Air Conditioner, Generator.
s*Only identified equipment apd instruments.

2.50 Noting that there was great disparity between the assistance sought
and assistance sanctioned the Committee desired to know during evidence
that if assistance sanctioned was only 30|40 per cent of the assistance
sought what amount of environment protection was expected from the
State Boards, the Secretary explained :—

“Against a demand of Rs. 15 crores we were able to sanction
Rs. 1.5 croses. This is because a large portion ef tkis Rs. 15
crores was meant for buildings and vehicles. We have asked
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- the States not to ask us for buildings and vehicles. If you want
laboratory, technical equipment and technical staff we are
there but do not come to us for buildings, vehicles and clerical
staff. '

The States have another problem. They have been asking us, you
will give us assistane upto the end -of the current plan. Will
you assure that this assistance will continue in the next plan ?
I have said hopefully this assistance will’ continue but what
final decision is taken depends on the National Development
Council. So, this is the reason why development is slow.”

2.51 Asked whether the State Boards had been told that if they -uti-
lised the grants according to the norms only then they would get fm'!hcr
grants, the Secretary has replied :—

“I have told them so. I have menuoncd in wnung The P‘lannmg
Commission is in agreement.”

2.52 Asked whether demands of the State Boards for technical staff
were met 100 per cent, the Secretary has submitted :--

“We give them 1009 grant. I am willing to go to Planning Com-
‘mission to get funds for this purpose.”

2.53 As the State Pollution Control Boards have a separate Budget
and the Central Board gave them assistance only for technica] staff, labo-
ratories, etc. the Committee enquired what made them to seek assistance
for generator, air-conditioner, etc. The witness has clarified :—

“The primary cause, ] would say, is that the State Pollution Con-
trol Boards are really short of financial resources. If I may
explain, the Parliament has passed the law to collect the water
cess. It goe: to the State Finance Secretary, but doesn’t come
to the State’ Board. We have extensive  examples
where the money is routed through the State ~ Govern-
ment but it doesn’t reach the State Pollution Control Board
at all. It is kept back by the State Government. We have
decided from this year that we will not route it through the
State Government but we will directly give to the Boards.
From this year, the money is being paid directly to the State
Boards. )

Scmetimes, of course, they think if Government of India is in a gene-

. rous mood, why not use for car or room air-conditioner 7 We

have to tell them that do not use for cars or air-conditioners

but buy laboratories, instruments, have more scientists and
give them better scales of pay.”
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2.54 The Committee note that during the Sixth Five Year Plan the
Central Board had proposed funds to the extent of Rs. 2.6 crores not only
for development of Central laboratory facilities but also up-grading the
State Board Laboratories. However, the actmal expenditure was only
Rs. 0.76 crores. In view of the fact that the dilisation of funds has been
so poor during the 6th Plan, the Committee find it difficult to understand
the logic bchind inordinate delays that have taken place in providing
laboratory facilities, etc. to the State Boards for all these years. The Com-
mittee therefore need hardly emphasise that the pollation control can |
become a reality only if and when the State Boards which are the agencies
to implement the Acts by direct action, are switably equipped to do so.
The Committee therefore recommend that provision of assistance to the
State Boards can brook no further delay and would need to be provided
immediately. Apart from providing financial assistance, the Central Board
should oversee the manner in which the funds are utilised by the State
Boards so as to ensure reasonable coordination on the achievements made
in the States.



CHAPTER 1l
FINANCIAL PROVISIONS

A. Financial Allocations of the Ministry of Environment and Forests

3.1 The Department of Environment, which came into existence on
« 1st November 1980, has been entrusted with the administrative responsi- |
bility relating to not only pollution control, but also matters' relating to
environmental protection and eco-development in the country. It presents
one budget demand for grants for all its activitics. From the estimates, so
presented and approved, the following position is noticed for Plan and
Non-Plan expenditures for the four years 1983-84 to 1986-87 :—

(i) The non-plan expenditure has been consistently underestimated
in each of the years as per particulars below :

(Rs. in lakhs)

Year Original Revised Actuals % age of un-
. der estimation

1983-84 - . 500.52 556.39 550.07 10%
1984-85 . 518.35 562.61 560.05 8%
1985-86 . 645.89 609.77 732.15 13%;
1986-87 . . 822.57 899.67 * 946.55 15

(i) The Plan expenditure has been overestimated in each of the
years and during last 2 years, original, provision has been
overestimated by only 50 per cent, as compared to actuals as
per patticulars below :

s. in lakhs)
Year Original Revised Actuals ¢/age of undor
estimation
1983-84 . . 1363.50 1440.40 1380.70 . "
1984-85 . 1700.30 1531.30 1296.29 24
1985-86 . 3405.00. 2985.50 2242.89 M4y
1986-87 . . 7388.00 4700.62 4718.40 36%

—

3.2 For each of the 4 years, the Ministry has attributed the additional
expenditure under non-Plan to grant of dearness allowance, interim relicf,

33
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increase in salary as per Fourth Pay Commission’s recommendations to-
the employees, etc. and has stated that the additional expenditure was not
enticipated at the time of framing budgét estimates, as the changes in these
rates depended on cost of living index. The savings to a substantial extent
under Plan grants, were attributed to non-availability of appropriate pr.-
jects and .delayed rgsponses,concurrences from the States. The Ministry
has added that efforts are being made to ensure that the responses from
the States and various project authorities are obtained without much delay

so that such shortfalls may be avoided.

33 Enquired about the major cause for non-spending, the Secretary
has stated during evidence that :
" “The only major cause is in respect of Ganga. The project pre-
paredness was not in commensurate with the money which was
obla.med from the Parliament.”

He further added :

“Can T give an example to prove this ? For example we want to
start a project, we have to get the comcurrence of the State
Government concerned. The project is spread out in 13 differ-
ent States. Now, the position is that we have concurrence only
from 3 States. We have to try very hard to get the State Gov-
¢émment’s concurrence. This is happening especially with the
new projects. Whecever a major reorganisation is effected there:
is a temporary dislocation.”

34 Asked whether it was a regular feature, the witness assured that
it would not be a regular feature.

3.5 Asked further what steps the Ministry proposed to take to ensure
that in future the estimates were more or less according to their operations,

the witness has replied :—

“A considerable degree of detailed project scrutiny is necessary.
When we go to the Parliament for the funds without a proper
scrutiny of the project, we are going to make mistakes. Not
only my Department but probably every department will make
that kind of mistake. So, the simple answer is that no project
‘should be allowed to make subsfantial drive until and unless
there is a satisfactory scrutiny. And also the project prepared-
~ ness should be in commensurate with the money sanctioned.”

36 In respect of 6 schemes in 1983-84, 5 schemes in 1984-85, 11
schemes in 1985-86 and 4 schemes in 1986-87, provisions were made both

L]
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in original and revised estimates but no expenditure was incurred vide
details below :—

(Rs. in lakhs)
Amount provided
Year No. of Schemass- Budgat Revised Actuals
_ - Estimates Estimates
1933-84 . . 6 74.00 56.00 Nil
1984-85° . . 5 71.00 24.00 Nil
1985-86 . . 11 135.00 212.50 Nil
1986-87 . . 4 85.00 63.00 Nil

3.7 The above list included provisions for at least 2 years in certain
cases without any utilisation vide scheme particulars as given below :

Biosphere Reserves : Provisions made in 1983-84, 1984-85 &
1985-86.
National Botanical Gardens : Provisions made in 1985-86 &
1986-87.
-Environment Management Institute—1983-84 and 1984-85.
Captive Breeding of endangered species of Plants—1985-86 and
1986-87.
Himalayan Instnute of Environment and Dcvelopmcnt-—1985-86 &
. 1986-87
Grants in a1d professional societies and Instntuhons—lgss 86 &
- 1986-87.
3.8 In respcct of schemes relating to water and air pollunon the data
furnished by the Ministry, gave the following position for the four years
.1983-84 to 1986-87 under Plan programme :

Original Revised Actual
estimite esti nafe
- (in lakhs of rupees)
Central Board for prevention and control of
Witer Pollutioa - . . 645.00 618.58 €8%.00
Ccllection of Water Cess Pav:n sat to St.l.u.s . 1033.70° 1393.0) 1335.54
Collection of Water Cess-Pavmezt to Unicn
Territory Govis. . . ‘ 16).00 175.0) 83.0)
Cen:ral Water aad Air I.aboratow . 24.00 15.00 2.67
Waste Recycling Scheme . -~ . . 25.00 11.00 31.00
Prevemion of Coasial Pollution, .. 70.00 63.50  .2.00
‘Setiing up of Alr Polluticn Contrel Boards in
Stares . . E . . . 2.00 1.00 .
Hazardous Substances . 5.00 1.00 .
Funding Pollutiopally R.elevam Sc‘}emes i . 35,00 35.00 25.00
Environmenrtal Pollution Control Cell © . . 6.60 £.48 2.9¢

T Total . . . . . . ... 205630 233550 23%4.16

(Year-wise deiails are gl\re.. in Annexuce 3.).
1647 LSS/88—6
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3.9 The Committee consider it unfortunate that under-estimation of
aon-plan expenditure and over-estimation of plan expendituie is a regular
feature with the Ministry. The reasons advanced by the Ministry for this,
phenomenon are totally unconvincing, So far as non-plan expenditure is
concerned, the Committee do not understand why the expenditure on
additional dearness allowance and implementation of the recommendations
of the Fourth Pay Commission conld not be anticipated in advance and
provisions made accordingly. So far as plan-expenditure is concerned, it
is really shocking that in the case of very large number of schemes, funds
have been provided year after year without a single rupee having been spent
thereon. In the case of some other schemes, the expenditure has been much
less as compared to the provisions made for the same. The Committee
peed hardly stress that funds once provided in the budget should not be
allowed to be frittered away and every effort should be made to utilise the
funds gainfully as any delay in execution of schemes will only lead to cost
escalation. The - Committee would also emphasise upon . the desirability
of imposing financial discipline while pieparing the budget and it should
be ensured that it is on realistic basis. The Committee would' also like the
Ministry to identify the canses which lead to huge shortfall in the expendi-
ture incurred on the implementation of various plan schemes and take
unecessary corrective mieasures wherever necessary. .

B. Financial Allocations of Central Board

3.10 The .Central Board is fully financed by the- Government of India
for meeting its expenditure con execution of its schemés. Table below
indicates the provisions made for five identified schemes by the Central
Board in its annual budget, extent of funds allocated by Government and
expenditure incurred by the Board during the Sixth Plan period (1980-81
to 1984-85). '

rupees in lakhs)

Scheme  Plan " Annual Actval
Ailocatim:_
1. Laboratory & Development . .o .Zﬁj.. 5.’ o “&_5410 i 76— 39
2. National Water Quality Monitoring . 232.05 72.49 71.02
3. River Basin studies classification and zoning
of rivers . . . . 58.47 4710 . 38.09
4. Research Aclivities . 21.61 22.46 ' 8.86
5. Air Pollution Control 34,15 53.35 78.51
Total . . . _ 64180 259.50  272.87

3.11 Asked to state the reasons for low annual allocations as against the
Plan ouday proposed by the Board, the Ministry has stated that against the
outlay proposed by the Board for each of the activities undertaken by it,
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tiie allocation has been decided on a year to year basis, taking into con-
sideration the progress. durmg the previous year and projection made in

the annual plan.

3.12 During the first two years of the Seventh Plan the Central Boara
received financial assistance to the extent of Rs: 200.38 lakhs in 1985-86
and Rs. 252.00 lakhs in 1986-87.

2,13 The annual accounts of the Central Board.. as prepared, certified
and placed before thc Board indicated the various transactions under
normial commercially adopted heads of account, such as pay and allowances,
expenditure on fixed assets, other assets, maintcnance and repairs, law
charges, miscellaneous etc. but failed to indicate expenditure actually in-
curred on each scheme so as to facilitate study of projections of physical
and financial targets vis-a-vis achievements, [he Ministry has stated that

> Certral Board undertakes costing. of expenditure on schemes based

n the unit costs as assessed by it with reference to the tasks involved in

the scheme.

'3.14 As the Central Board is fully financed by assistance from Govern-
ment, the Ministry was asked to state whether it was not necessary for the
annual audit of the Central Board to be conducted by the Comptroller
and Auditor General of India. The Ministry has._stated that in accordance
with Section 40 of the Water Act, the accounts are.audited by an auaditor
qualified to act an auditor under the Companies Act, 1956 and that the
auditor is appointed in consultation with tHe Comptroller :nd Auditor
General of India, as provided in clause (3) of Section 40 of the Water Act.

3.15 The Committee are surprised to find that the Central Board has
been preparing budget estimates for amounts substantially in excess of the
‘actual allocation, notwithstanding the fact that the Central Board must be
aware of the plan outlay in. each of the plans. The Committee note in this
connection that the Central Board prepared a budget for Rs. 641.30 lakhs
for the Sixth Five Year Plan, whereas the outlay provided by Government
and released to the Central Board was to the extent of Rs. 259.50 lakhs
only. The Committee, therefore, do not understand the logic behind the
preparatior. of estimates which have no relation to the plan targets. While
there may be no objection for the Central Board to keep in reserve schemes
which can be taken up for consideration if additional funds could be
tapped the Committee find no justification for inclusion of such schemes
in the outlay itself when they have not been cleared for inclusion in the
Plan programme. The Committee, therefore, would urge that close co-
ordination betwéen the Ministry and the Central Board should be strived at,
not only for the preparation of budget on a realistic basis but also for
implementation of schemes for which funds have been allocated,
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3.16 The Committee would also like the Ministry to examine whether
the form of accounts should be_so prepared so as to indicate expenditure
actually incurred on each scheme in order to facilitate study of projec-
tions of physical and financial targets vis a vis achievements. It has also
to be examined whether the auditing of accounts by the aunditor as provided
in the Water Act is adequate or needs any change.

C. .S"eventh Plan Outlay

3.17 During the Seventh Plan, a total outlay of Rs. 427.91 crores

has been provided for environment and the distribution thereof is as
under

" Central Scctor T Rs. 350.00crores -
State Sector . . 2 Rs. 75.71 crores
Union Territories . Rs. 2.20crcres

Total . . . Lo . . - Rs. 427.91 crores ,

Out of the Central outlay of Rs. 359 crores, Rs. 240 crores have been
earmarked for Ganga Action Plan and out of the balance of Rs. 110

crores, allocation of funds for qﬂhemes relating to water and air pollution
has been as under :

(a) Aséistance to Central Boa:d

. Rs. 800 lakhs
(b) Central Water Laboratoty waste recycling programme, Rs. 390 lakhs

prevention of coastal pollution and fundinz Dollutlonally
relevant schemes

'(¢) Collection of cess under the Water Cass Act, 1977 for Rs. 1000 lakhs
augmenting resources of Central and State Pollution
Coentrol Boards by reimbursement

Total .

Toal. ~ . . . . . . . Rs21%lakhs ° -
3.18 As apainst the above allocations, the budget provision® and
actuals for the first two years (1985-86 and 1986-87) have been as
under :—
. (Rs. in lakhs)
o Original ~ ~ Revised Actmals
_estimates estimates
(8) Assistasce to Central Board 160.00 33353 277.00
(b) Ceatral schemss 155.00 125.38 51.14
(c) Ccllection and paym:nt of cess . . . 670.00 802.00 948.00
(d) Assistanze to Union Territories . . 100.00 100.00 33.00




39

3.19 The Com:nittee .note that as against the total provision of
Rs. 427.91 crores for the Seventh Plan, the allocation of funds for pollu-
tion control, excluding the allocation for Ganga Action Plan, is to ‘the
extent of Rs. 21.90 crores only, including an amount of Rs. 10 crores on
acconnt of cess to be collected and distributed to the States. The Com-
mittee are, however, surprised to find that in the first two years of the
Scventh Plan itself, the collection and disbursement of cess has already
.reached a level of Rs. 9.48 crores. It is, therefore, apparent that there has
. been a substantial under-estimation of account of collection of cess as ear-
marked in the Plan outlay. The Committee also find that apart from the
achievernent made relating to cess, the achievement in all other spheres has
failed to keep pace with the provisions made in the Seventh Plan, In parti-
cular, the achievements under directly controlled central schemes and the
assistance to Union Territories are very low. The Committee are, therefore,
perturbed to -observe that on the one hand the Seventh Plan Outlay itself
is meagre as compared to the cnormity of the problem and on the other
there have been huge shortfalls in the utilisation of even these meagre
funds. The inadequacy in the planning and budgetary control is, therefore,
self-evident from these details made svailable to the Committee. The Com-
mittee would, therefore, recomeiend that an immediate a fresh look on .
the planning process as also the cxecution of schemes and the financial
control exercised by the Integrated Financial Organisation of the Ministry

are called for.

D. Water Cess »

3.20 Under the Water (Prevention and Control of Pollution) Cess Act,
1977 the State Governmients have been authorised to collec: cess on water
consumed, for the purpose of Water Act and Utilisation thercunder The
Act came into force from 1st April, 1978.

According to the Act :

(a)

(®)

(c)

(d)

The Act applies to all the States (o which the Water Act
applies and Union Territories (except Jammu and Kashmir);

The Cess is payable by every person carrying on anry specified
industry and every local authority at rates prescribed . by
central Government but not exéeading the rates prescrited in
the Act; '

The cess is to be collected by officersauthprities. as specified
by the State Governments by notification in the Official Gazeite
and credited to the Consolidated Fund of India;

Subject to vote of Parliament, aftcr deducting the cost of

collection, Central Government may pay to the Central Board
and State Boards out of the proceeds such sums as it deems
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fit, with duc regard to the amount of cess collected by respec-
tive Governments, for being utiliscd under the Water Act.

3.21 The basis for the distribution of the sroceeds from ‘the cess to
the Water Pollution Control Boards and the principles to “be followed in
the matter of re-imbursement of the cost of collection of cess to the State
Governments were decided by the Ministry of Works & Housing and the
following formula has been adopted with effect from the date Cess Act
came into force ie on Ist April, 1978.

1. Cost of collection of Cess to be mvable to the collectint 7,9 of gross:
authority proceeds.

2. Share of various State Boards and Central Brard to be 8% of the net
released im instalment a~cordine to actual neec and proceeds (i.e. gross
requirements ' proceeds minus cost of

' collection)

3. Incentive to the oollarting authority (i.e. the State Govern- 239 of the net
ments for prompt collection an! payment) proceeds. -

4. Amount to be retained by the Central Goveranzai for L7;:%; of the nat -
distribution amang Ceatral Brard and State Boards as proceeds :

discretionary grants for spzcific works/projects of inter-
State importance .

3.22 Asked why there was no collection of cess in some States, the
Ministry has stated that after, promulgation -of the Water (Prevention and
Control of Pollution) Cess Act, 1977 the States which had adopted the
Watcr Act, were required to collect cess and deposit the same in the Con-
solidated Fund of India. If effect the cess collections begain- from the
year 1981-82. Staies like Maharashtra and Tamil Nadu'started cess col-
lections from the year 1983-84 and 1984-85 respectively as these States
adepted the Water Act only during 1982. ~ West Bengal. though one of
twelve States which had passed enabling resolutions under ‘Article 252(1)
authorising Parliament to pass legislation relating to Water Pollution start-
ed cess collections only during 1983-84.

3.23 In- -Orissa, the State Government has autherised the Board to
collect cess onty in 1987. Assam did not make any efforts to collect cess
till 1985-86. Meghalaya has not yet started collecting cess as the State
Government has come up only recently.

3.24 On the cxtent of arrears in. collection of cess, the (.‘bm.mitlcc
have been informed that the respective States keep an account  of the
arrear in cess colleetion and deal with the defaulters in accordance with
the provisions of the Act; the arrear figures are not maintained|colle-ted
-by the Central Government. Asked whether it is neccssary for - Central
Government to control and watch recovery of cess since cess is a 1evenue
of Central Government, the Committee have bezn informed tha: the res-

_ pective State Governments are required to control and watch recovery of

t

g
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cess.  According to the Ministry, since the cess coliection is credited to
the Consolidated Fund of India for reimbursement to the States, it is
treated as a receipt (which is reimbursed) -and herce is not treated as
revenue.

3.25 The Secrctary of the Ministry inforined the Committee during
evidence that the money collected under the Cess Act was hitherto redis-
tributed to the Statc Boards through the State Board but did not reach
some of the Boards in time. In the circumstances, it has now been decid-

‘ed to send the money direct to the State Boards.

3,26 The total cess collected during the Sixth Plan was Rs. 11.49
crores and the total cess reimbursed during the Sixth Plan was Rs. 9.70
crores. Thc Statewise position on collection and reimbursement for the
Sixth Plan was as under. The total collection s0 far sincz the Water Cess
Act was passed.has amounted to Rs. 22 crores,

3.27 The Committee note that some States have not been collecting
water cess as required under the Act. The cases of West Bengal and Assam
are particularly conspicuous as these were two of the twelve States whieh -
had passed enabling resolations under Article 252(1) of the Constitution
authorising Parliament to pass legislation relating to Water Pollution but
surprisingly started collecting cess only during 1983-84 and 1985-86 res-
pectively. The Corimittee urge the Ministry to impress upon all the States
to collect the water cess regularly as the money thus collected is mtended
to augment the resources to control pollution in their areas. .

3.28 The Committee appreciate that the Money collected under the
Water Cess Act, which was hitherto passed on to the States Pollution
Boards through the State Governments, would now be sent to the State
Boards directly. '

3.29 The Committee also note that 17-1/2 per cent of the net proceeds
of the Water Cess are retained by the Central Government for distribution
among Central Board and State Boards as discretionary grants for spécific
works projects of inter-state importance. The Committee hope that due
care would be taken before releasing these grants so as to ensure that they
are given only for the works projects on the basis of inter se priority.

3.30 Since cess mone) is required to be credited to the Consolidated
Fund of India, the Committee feel that thc Central Goverment has to per-
form eertain watchdog functions in this behalf, notwithstanding the fact
that collections are made by the States on behalf of the Central Govem—
ment. The Committce, therefore, suggest that the position in this regard
may be' reviewed in consultation with Ministry of Finance. The Committee
also recommend that in the annual reports of the Ministry and the Central
Board, the overall position on collection of cess and arrears may be

reflected. ‘
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B. Incentives for Pollution Control

3.31 It was represented to the Committee that with a view to pro-
viding incentive for pollution control, the following concessions may be
given to the industry :—

(i) Concession on sales tax -on Pollution control cquipment.

(ii) Exemption from duty for importing of materials for equipment
required for pollution control.

(iii) Exemption of Excise duty for the equipment used in poliution
control. ' '

3.32 Giving its reactions to the above suggestions,. the Ministry has
stated that the Government has provided certain fiscal incentives to en-
courage industry fcr installing pollution control equipment. These include
depreciation allowance at the rate of 30 per cent, rebat: of 70 per cent
on Cess levied under the Water Cess Act, 1977 and exemption of tax on
capital gains for shifting of industries froln congested area. Notwithstand-
ing these ircentives, the industries have not taken substantiv: measures for
pollution control. Ta view of the national concern for pollution control,
the Ministry is examining as to whether further liberalisation shoula be done
in terms of providing financial support and incentives including the above
suggestions to the industries for installing and operating pollution control/
monitoring equipment. However, the subject matter needs to be taken up
with the other concerned Ministries such as Ministry of Finance and other
related agencies and State Governments. '

3.33-As the discussions with other Ministries were likely to take years
the. Committee asked would it not be appropriate if concession on  Sales
Tax for pollution control was extended. Agrecing with the Committee,
th: Secretary of the Ministry stated that concession and cxemption from
Excise Duty weie largely within the ambit of the Governnient of India. He
further added “we should be able to get'policy decision as far ag Sales Tax
is concerned as it is under the State Government. But we wil! try.”

3.34 Ascked about the relationship between investment and incentive,
the Secretary has explained :

“There is an increase to 50 per cent from 30 per.cent in the dep-
reciation allowance. More than that, the entirc invastment
money on pollution control equipment will be recovered in
five. years.” .

3.35 Asked fyrther, when the entire investment meney on pelluiion
control equupment would be recovered in five years, why inany industrics
were not cowplying with the regulation, the witness has replied = —-

“It is a combination of circumstances. In some cases it is just the

cost. It will take anything of Rs. 10 crores investment in order
1647 1.85/8§—7
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to do. this. Even if they find Rs. 10 crores, they will probably
use it for expansion. Secondly, in many cases, planning is of
significant importance and will have to be with the pollution
control equipment. But they are not agreeing to this. In-
dustries may want pollution control equipment but it is net
available to many industries as they are facing financial cons- -
traints. In some other cases, the technology is not- available.
1 do not want to give that as a major reason. Not a small
amount of technology is available. Take for cxample, the
dark brown water which comes out of the paper mills. A
ready made solution is not availatlz as to how to get rid of

it.”

3.36 1 '¢ Committee have further been informed that the lack of fis-
cal sincentives was also one of the reasons for the industry net conforming
to the pollution control measurcs. The Secrctary of the Miiistry has
submitted during evidence

“There are fiscal incentives that are necessary. What fiscal incen-

tives are there now ? If any industry shoull put ir equipment
for pollution control, in five years he will recover the full
cost during the process of depreciation allowance. Even now
excise duty is levied on pollution control equipment. If the
excise duties could be reduced, it will make it casier to put the
equipment in.

The other th:ing is in regard to fuad availability from the
industrial financial institutions like IDBI and IFCI. If .these
financial institutions could treat pollution treating equipment
as also matter of national priority for funding, by giving what-
ever maximum possible concession by reduction in the indus-
trics to adopt them.”

Clarifying the position further, he stated :—

\‘,'_ . .
“I have mentioned three or four major items. We want that there

should be customs duty exemption on import of equipment for
monitoring and control of pollution. Second is reduction in
the rate of interest, as low as possible so that pollution control
installations become more attractive.”

3.37 The Committee note that Government has provided ceitain fiscal
incentives to encourage industries umits to install pollution control equip-
ment. These incentives include Depreciation Allowance at the rate of
30 per cent, rebate of 70 per cent on cess levied under the Water Cess
Act, 1977 and exemption from tax om capital gains for shifting of indus-
tries from congested areas. However, as admittéd by the Ministry during
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evidence, these incentives by themselves have not encouraged industries
to install effective pollution control equipment, Viewed in this context, the
Committee feel that there is a scope for enlarging thesc incentives and
recommend that Ministry should take up with the State Governments the
question of further concessions on Sales Tax for purchase of Pollution Con-
trol equipment as agreed to during evidence, the question of exemption
from Custom and Excise duty on import of materials for pollution control
being also to be pursued with the Ministry of Finance. These concessions,
in the opinion of the Committee, would not only go a long way in en-
couraging the industrial units to install pollution control equipment, but
ultimately help in the conservation of environment. ~

b
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APPENDIX I
(Referred in para 2.4) Y

3

Yearwise report on work done by the Central Board

Water quality criteria was dglineated for the river
Yamuna in the Union Territory of Delhi.

Pollution problems in the river basins of Kolak and
Daman Ganga in the Union Territory of Daman,
Dadra and Nagar Haveli were assessed with formula-
tion of pollution control measures. These were
implemented along - with delineation of water quality
criteria for the rivers. ‘

Status of water supply, wasteWatcr collection, treat-
ment and disposal in Class T cities and Class 1I towns
was evolved.

Assessment of water pollution problem in the Union
Territory of Pondicherry was done after preliminary
survey.

Pollution potential of the Zuari and Mandovi river
basins in Goa was studied. with delineation of water
quality criteria for these rivers.

Comprehensive river basin study of the Yamuna was
done.

In the Yamuna water quality monitorin'g was done
at 16 stations from its origin to its contluence with
Ganga “at Allahabad.

Water quality criteria for various designated best uses
of fresh water bodies were evolved, adopted

and communicated to all State Pollution Control
Boards.

Monitoring of water quality of selected rivers all over
the country has been taken up at 170 stations. This
is a major continuing work of the Central Board.
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The Ganga_ basin .study was done.

'Gtound Water quahty momtonng in and around thc
Union Territory of Délhi and parts of the States of
Haryana and Uttar Pradesh was done.

Air pollution survey and assessment was done in
Agra-Mathura region.

Stack sampling equipment for stack emission monitor-
ing was adopted.

Guidelines for initiating air pollutlon control activity
were formulated.

On-the-spot study of the pre-monsoon water quality
of the river Ganga in its upper most reaches in Uttar
Pradesh was conducted. ’

Monitoring of emission at indisstrial source, monitoring
of emissions of vehicular exhausts and delineation of
two Air Pollution Control Areas in the Union territory
of Delhi were done.

Comprehensive Industry documents and Minimal
‘National Standards (MINAS) for five industries viz.,
(i) -Sugat, (ii) Fermentation, (i) Chlerolkali,
(iv) Oil Refineries, and (v¥) Man-made fibre, were
published and circulated.

Inter-State qujution Control - programme for the
‘Damodar river was drawn up- in coHaboration with
Bihar and West Bengal State Boards.

Emission standards were formulated for six categories
of air polluting industries, viz., (i) Cement,
(u)Thermal Power, (iii) Integrated Tron & Steel,
(iv) Fertilizer, (v) Nitric Acid and (vi) Sulphuric
acid.

‘The. National Ambient Air Quality Monitoring
- (NAAQM) -Network was started and expanded, This
is continujng as a major activity of the Central Board
and will be expanded -in the future:



1984-85

1084-85

1985-86

1986-87

s - T

48

— “Action Plan” to cleapn the Ganga was prepared.

River basin atlas showing classification and zoning of

“all 14 major inter-state rivers was prepared. This

provides the basis' for framing pollution control
strategy for a river as a whole taking into account
the desired river water quality.

Guidelines for stack height were prepared.

Emission standards were formulated for six more air
polluting industries, viz., (i) Calcium Carbide,
(ii) Copper, Lead and Zinc Smelting, (iii) Carbon
Black, (iv) Phosphatic Fertilizer, (v) Oil Refineries.
and (vi) Aluminium. '

Standards for vehicular exhaust emission for diesel
and petrol driven vehicles were evolved.

Basin studies on the rivers Damodar, Subarnarekha,
Brahmani and Krishna for water quality were
conducted. -

MINAS documents were published and circulated for
six indystries, viz., (i) Fertilizer, (ii) Integrated Iron
& Steel, (iii) Thermal Power, (iv) Textile (Cotton
and Wool), (v) Pulp and Paper (Small Scale) and
(vi) Pesticides. '

Action was taken for implementation of Minimal
National Standards at Industry sources through Task
Forces. Task Forces were constituted for five categories
of industries, viz., (i) Man-made fibre, (ii) Fertilizer,
(ili) Thermal Power Plant, (iv) Integrated Iron &
Steel, and (v) Small plup and paper.

Air Pollution Contrdl Areas III and IV in Union
territory of Delhi were delineated.

Comprehensive Industry documentation was done for
following eight categories of industries : (i) Inorganic
Chemicals, (ii) Organic chemicals, (iii) Soda Ash,
(iv)  Dye and Dye intermediates, (v) Paints,
(vi) Tannery, (vii) Natural Rubber and (viii) Pulp
and Paper. (large scale).
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MINAS formulation was done for Petrochemxcals and .
Pharmaceutlcals

Task Forces continued to function for implementa-
tion of MINAS.

‘Emission standards and guidelines for stack height
for boilers and small scale industries were formulated.
Work was started for formulation of emission stan-
dards for the six following air polluting industries -
(i) Foundry, (ii) Caustic Soda, (iii) Petro--
chemicals, (iv) Pulp and paper (large scale), (v) Man-
made fibre -and (vi) Asbestos.

‘Surveillance and assessment of air quality was started
in industrial towns of Dhanbad, Durgapur and
Burnpur.

- Basin studies on the river Sabarmati was completed.

- Basin studies on river Cauvery continued.

-



. APPENDIX I
. (Referred in para 3.8)
" Yearwise.analysis of & vears’ expenditure on Water and Air Pollution by Ministry

(in lakhs of 'rupees)

- Year ’ ' Budget Revised Actual
Estimate Estimate
(1) Central Board for Prevention and Control of Water Pollution :
1983-84 120 140 140
1984-85 165 165 165
1985-86 200 150 120
1986-87 160 182.50 " 157
Total . 645 638.50 582
(2) Collection of Water Pollution Cess—States :
1983-84 . I £ X ) 300.00 305.90
1984-85 . .. 290.00 1290.00 281.53
1985-86 . 320.00 350.00 403.6!
1986-87 SN 35000 450.00 544.91
Total 1083.70 1390.00  1535.54
(3) Grants in aid to Union Territory Govts. for Prevention and-Control of Water Pollu-
tion (Cess) : _
198384 - . . 10.0) 25.00 35 00
1984-85 . . 50.00 50.00 15.0)
- plan
1985-86 ; 50.00 50.00 Nil
1986-87 . J 50.00 50.00 33.00
Total . 160.00 175.00 83.00

(4) Central Water and Air Laboratory :
1983-84 4.00 2

0 0.68

1984-85 4.00 1.00 . 0.65
1985-86 8.00 5.00 0-64
_1986-87 8.00 7.00 0.70
Total . 24.00 15.00 '"2_.6;
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Year ' Budget  Rovised

Actual
Estimates Bstimates
(5) Waste Recycling Scheme : -
1983-84 . . . . .
1984-85 . . . . . o .. .
1985-86 . . . . . 20.09 8.00 Nil
198687 . . . . . 5.00 3.00 . 3.0
Total . 25.00 11.0) 3.0
(6) Prevention of Coastal Pollution :
1983-84 . .
1984-85% . . . . . .. .
1985-86 . . . . . 40.00 33.5% ..
1986-87 . . . . . 310.00 30 00 20.00
Total . . s . T 0.0 Y Ry
(7) Setting up of Air Pollution Control Boards in States :
1983-84 . . . . 1.0 1.0 Nil
1984-85 . .. 1.00 Nil Nil
-1985-86 . .
1986-87
Total , 2.00 1.00 Nil
(8) Hezardous Substances : .
1984-85 . . . . . e .. .
1985-86 . . . . . 5.0 1.0Q
1986-87 e e L - .
Total . 5.00 1.00
(9) Finding pollutionally relevant Schemes : .
1983-84 . . . . .
1984-85 . . . . . .. .. 10.00
1985-86 . . . . . '0.00 10.00 10.00
1986-87 . . . . . 25.00 25.00 15.00
Totel . . . 3s. 00 35 (1N 25.00
J0) EnwronmentalPoUu(mn Control Cell ; .
198384 . . . .o 1.30 1.30 0.27
- 1984-85 . . . . . 1.20 1.30 0.88
1985-86¢ . . . . . . 2.00 2.0 0.88
1986-37 . . . LT 2,00 0.88 0.92
Total .. . 6.60 5.48 2.95

1647 LSS/88—8



APPENDIX Iil
(Referred in para 3,8)
Unutilised Provision for Profects and reasons therefor

Under the following heads, there existed provision in origioal/revised estimates
but no expenditure was incurred :

Yeor  Originel Revised  Actuals

in lakhs
State Environment Commitiee . . 83-84 5.00 5.00 .
Biosphere Reserves . . . L 20.00 5.00 .
Euvironment Management Instltutlon . B384 5.00 2.00 .
Setting up of Air Polluvion Oontrc.l Boards
in State . . . . . . 8384 1.00 1.00 Ve
wild Life Institute . 83-84 20.00 20.00
Assisiance for Dev. of Wild Lifa & Ruonr-
ces . B384 23,00 231.00
Naaonzl Envitopmenta Manaaement )
_Organisation . . . . . 8485 -15.00 1.00
Biosphere Reserve . . . B4-85 40.00 - 10.00
Other Schemes . . . 84-85 1.00 4.00
National Env. Managem: Ins(t . . 8485 7.00 1.00
Trapsit Bldg. for Scientific Offices « B4-85 8.00 8.00
Biosphere Reserves . . . . 85-86 100.00 30.00
Natioual Botanical Garden . . 85-86 10.00 5.00
Captive Breeding of endangered snec:es of
plants . . P . . B5-86 15.00 10.00
Model Botanical Gardens . . . 8586 20.00 10.00
Waste Recyeling Programme | . . B5-86 20.00 8.00
Coasts] Pollution . . . . 8586 40.00 31.5%
Hazsrdous Substances . . 85-86 5.00 1.00
Field Action Programme on Restorsthn of :
Selected Ecosystems . . B85-86 50.00 50.00
Himal:yan Instiwte of Envhonment & _
Development . 835-86 50.00 50.00 -
Grants-in-2id to profeuwns] soctelieb snd
Insiiwutions . . . . 8586 15.00 10.00
Environmental Policy Law . . . 8586 10.00 °© 5.00
Naticoal Botanical Garden . 86-87 5.00 1.00
Captive Breedirg and Endangered soecies
of plents . . B86-87 15.00 15.00 .
Himalayan Instt. of anmnment and
Development - . . B86-87 60.00 43.00
Grants in siv o Prtfmontl Socxet:en end :
Institutions . . . . 85-87 5.00 5.00 ,
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| The Ministry has furnished the following clarifications schemewise :
(1) State Environment Committee

During the year 1983-84, the Department of Environment proposed to
support State Environment Committees in different parts of the country
for which a provision of Rs. 5 lakhs was made. However, since these
Committees were not oonsututed by the state governments this provision
was withdrawn.

"(2) Environment Management Institution

The Department planned to establish an Environment Management
Institution with the basic objective of providing professional training to
different sectoral groups in environmental management. For this purpose,
a provision of Rs. 5 lakhs was made during the year 1983-84 and Rs. 7 lakhs
in 1984-85. However, this concept has been revised in subsequent years
and the aspect.of training programme for different sectoral groups was
integrated into the educational programmes. Hence the provisicn was not -
utilized.

(3) Setting up of Air Pollution Control Boards in States .

A token provision of Rs. 1 lakhs has been made in the budget of
1983-84 for giving support to the states for setting up of separate Air
Pollution Control Boards based on the suggestion of Central Poliution
Control Board. During this year, the Department did not receive any such
request fror: any state. Hence the budgetary provision had tc he surrendered

-and subsequently the scheme was dropped.

(4) National Botanic Garden

A National Botanic Garden has been proposed to be set up in Delbhi,
which will serve as a living laboratory for the scientists, ecclogists, environ-
mentalists and also for ex-situ conservation of diverse and rate species of
plants. A site selection committee was constituted in 1984, The Committee
affer examining various sites, selected the Ridge Area in 19¢5 for siting
the garden. A portion of this area is occupied by the Army. This Ministry
has been pursuing with the Ministry of Defence ever since, regarding vaca-
tion.of this space by the Army. As this space is still to be vacated the-project
has not become opcrational. For this purpose, a token provision of Rs.- 10
lakhs in 1985-86 and Rs. 5 lakhs in 1986-87 was kept so that as soon as
the space is made available action could be taken.

(5) Captive Breeding of Endangered Species of Plants

A. scheme for Captive Breedmg of Endangered Species of Plants was
includeéd in the Seventh Plan with a view to monitor and assess the naturai
population of threatened and rate plants species to develop Gene Banks of
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species of economic, horticultural, medicinal importance and to serve as
a means of re-introduction of in-situ conservation of species. For this
purpose, a budgetary provision of Rs. 15 lakhs each in 1985-86 and
1986-87 was made. The scheme was cleared by Departmental Standing
Committee only on 21:1-87.°It was also “stipulated that the posts sanctioned
for this scheme will not be created till an exercise for assessment of overall
staff requirement of BSI was completed and suitable re-deployment done.
The reorganisation of BSI could be completed only by September, 1987.
Hence this scheme could not be operated earlier. Due to economy instruc-
tions consequent on drought the provision made for this scheme during
the current year has been surrendered. Hence this scheme will become
operational from .1988-89.

(6) Model Botanic Garden

A scheme on setting up of Model Botanic Garden in different parts
of the country was envisaged to save plants of economic or biclogical
significance from extinction and have conservation of representative
elements of rich flora of India through garden development in major
cities. Outlay for this scheme was to be funded from lumpsum of Rs. 200
lakhs provided for this scheme as well as captive Breeding of Endangered
Species of Plants and National Botanic Garden. On detailed examination
it was found that the outlay approved was not at all sufficient. The Planning
Commission suggested that one model experimental garden may be started
initially. For this, the Depprtment is already thinking in terms of setting
up a National Botanic Garden .in Delhi. In these circumstances, the token
provision of Rs, 20 lakhs in 1985-86 made for this scheme was not
utilised.

(7) Waste Retycling Programme

A scheme to support different technical programmes to try on a pilot
scale for a possibility of recvcling of wasteslindustrial efluents has been
proposed during the year 1985-86. The Department tried to formulate
schemes and entered into discussion with various State Poltution Control
Boards and Central Board. The provision of Rs. 20 lakhs in 1985-86
made for this scheme has been subseguently reduced to Rs. 8 lakhs.
However. this scheme could not be finalised in all its aspects during
1985-86, thus necessitating surrender of provision made.

(8) Coastal Pollution

It was decided by the Denartment to take up programmé of monitoring
of coastal pollution both on the east and west coasts at several locations.

State Pollution Contro’ Boards from the coastal areas have been requested .

to give a year. Several of the State Boards. could not come with the: details
of the programme of monitoring of the coastal waters. During this period

5"
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it was also envisaged that the Department may take up this case in
coordination with the Department of Ocean Development, In view of this,
the scheme had to be reoriented. The technical programme requirements
of the Department of Ocean Development were also considered. Due to
these mid-year changes the reduced allocations made at RE stage could
not be utilised during the year 1985-86. The prowision in -all these cases
have been calculated based on_the experience of the State Poliution Gontrel
Boards for similar type -of monitoring network.

(9) Environmental Policy and Law

The provision is for the purpose of appointing consultants to prepare
environmental standards. Prior to appointment of consultants, a- tharough
study was made of the existing standards and data. As the study could not
be completed in time, the comsultants were not appmntad Therefore, the
pmws:on could not be utilized.

(10) Hazardous Substances

A budgetary provision of Rs. 5 lakhs was made during the year
1985-86 with an intention to create a Board for Hazardous Substances
Control with separate legislation for the same. However, a comprehensive
legislation namely the Environment (Protection) Act, 1986 was meéanwhile
though of including provision for control of hazardous substaneces and was
subsequently enacted by the Parliament. Hence, the idea of, a separate
Board was dropped. Provision, therefore, coulg not be utilised.

(11) Field Action Progresmme on- Restoration of Selected Eco-systems

It was proposed to enlarge the scope of the field actior oriented
activities in areas of critical importance under the programme of eco-
development. For this purpose, a budgetary provision of Rs. 50 lakhs was
made during the year 1985-86. However, this budgetary provision could
mnot be utilised due to lack of suitable fresh projects and non-release of
funds due to non-submission of required expenditure statements and utilisa-
tion certificates in respect of on-going projects by project authorities.
(12) Grants-in-aid to Professional Societies & Institutions

Tt was proposed to support professional societies and institutions by way
-of grants-in-aid to them. For this purpose, budgetary provision of Rs. 15
lakhs in 1985-86 and Rs. 5 lakhs in 1986-87 was made. However, this
budgetary provision could not be utilised due to the non-availability of
suitable projects. -
(13) Transit Building for Scientific Officers
_ 1t was propased by the Department of Science and Technology to pro- -
w?e dransit accommodation in Delhi for scientific officers wntking #n -
scientific . ‘departments/ministries. In  this comnection, ‘the concerned -
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departments/ministries were asked to provide budgetary provisions in their
demand for grants for this purpose. In pursuance of this the Department
of Environment made a budgetary provision of Rs. 8 lakhs in 1984-85
for this purpose. However, subsequently ali the concerned departments/
ministries were instructed by the Ministry of Finance to surrender the
budgetary provisions made by them through their demand for grants for
1984-85 since Ministry of Works and Housing has been requested to make
the provisions for the purpose in its demand for grants No. 91 Major Head
483 for the amount so being surrendered. Hence, this provision was not
utilised in the year 1984-85 and has been surrendered.

(14) Biosphere Reserves

In the initial stages, the concept of Biosphere Reserve was not clear.
There was a thinking that a separate legislation was necessary. The State
Government were apprehensive that land comprised in Biosphere Reserve
Would vest in the Centre. It took considerable time to examine these
aspects and remove the misgivings of states,

It was ultimately decided :

—— that there is no need for & separate legislation for the purpose
and that the purpose could be achieved within the framework
of existing legislation.

— the land management and administration would be with the
States and the Centre would provide.

— financial assistance for implementing action and management
plans for Biosphere Reserves.

— technical guidance.
— training of personnel.

— the Biosphere Reserve would be administered through existing .
state agencies like Forest & Wild Life Departments.

‘The . scheme . thus took concrete shape only in 1986-87. Consequently,
the provision made in the earlier three financial years could not be utilised.

(15) Himalayan Institute of Environment and Development

It was initially proposed to set up a large centralised Research Institute
with a network of sub-centres in. the Himalayan region, Setting up of an
institute of this magnitude was not possible due to several reasons. These
concepts have been reconsidered and the new framework was evolved
recently. The primary objectives and functions of the institute have been
clearly spelt-out. The imstitute with multi-disciplinary team of scientists
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will work as the policy planning Centre for environmental studies of the
Himalayan region. Due to these conceptual changes the starting of the
institutional framework could not be taken up earlier.

(16) Environmental Impact Assessment

Non-receipt of well defined clear~cut-proposals has resulted in less
expenditure in this programme. Dialogue initiated with universities and
othér institutions for undertaking impact studies could not be completed
during the period.
(17) National Environmental Management Organisation

The idea of starting such a network system has been given up.
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Summary of Observations|Recommendations

Si. No. Para Nou Recommendations/Observations

) of Report

1 2 _ 3

1. 1:.12 The Committee note that as the subject “water”

2 1.26

is listed in the State List, the Central Law: on-Prevention
and. Coatrol of Water Pollution was enacted by Parlia-
ment in 1974 taking recourse to the provisions of Article

. 251 (1) of the Constitution. Had this item been in the
Concurrent List, the need for adopting such a cumber-
some process could have been obviated. Since the
Secretary of the Department has agreed during evidence
that inolusion of this item in the Concurrent List
would be convenient administratively and that the
Ministry of Law also endorses this opinion, the Commi-
ttee ‘would like the Government to consider bringing
for necessary amendment of the Constitution for inclu-
sion of the subject *‘water” in the Concurrent List. It
is needless to point out that such an amendment will also
obviate the necessity of approaching the States again
and agaix for bringing any further amendments to the
parent Act.

The Committee are happy to note that by amending
recently the Air (Prevention and Control of Pollution)
Act, 1981, the Government has armed itself with sufficient
powers to check air pollution. Some of the provisions
of the amended Act envisage inter-alia the prior consent
of the concerned State Pollution Board for establishing
an industrial plant as obligatory, stricter punishments
for violation of Air Act, closure or regulation of any
offending industry and obtaining from courts orders
restraining any person from causing air pollution by the
Pollution Boards,etc. The Commiittee hope that the imple-
menting agencies will now. make copious use of these
powers effectively to check air pollution by initiating
appropriate corrective measures within a time-bound
programme,
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The Committee further note that amendment to the
Water (Prevention and .Control of Pollution) Act, 1974
is also contemplated as the constraints in the implementa-
tion of the Air (Prevention and Control of Pollution)
Act, 1981 are also being faced in the case of implementa-
tion of the Water (Prevention and Control of Pollution)
Act, 1974. However, for bringing amendments to the
Water Act, State Legislatures would have to pass reso-
lutions under Article 252 of the Constitution and that
implementation by the States will depend on their adop-
tion of the amending Act and will not be automatic.
The Committee have already recommended for inclusion
of the subjcct “water” in the Concurrent List for avoiding
this curdb ersome procedure. Meanwkile, the Committee
hope that it will be possible for the Government to bring
forth the Amendment Act without any further loss of
time.

The Committee note that with the change in legal
status of Aruachal Pradesh, Mizoram and Goa as full
fledged States, the Water Act is not applicable until the
State Legislatures adopt the C:ntral Act and constitute
State Boards. The Committee hope that the matter
relating to adoption of the Act and constltutlon of State
Boards will be v;gurously pulsued with the States.

The Committee are surprised to learn that
even in Nagaland and Manipur, the provisions
of ~ Water Act were not extended to them and
the States are now being persuaded to adopt the Act.
As preventive steps are necessary before critical stage of

‘problem. is reached, the Committee hope that these

States will also be persuaded to adopt the Act urgently.
The Committee note that as a result of inter-
ministerial conference held in Baroda in October,
1986, action is being taken to (1) enlist hazardous che-
micals, (2) prescribe procedures for manufacture, storage,

“imports, transport, use and disposal of hazardous che-

‘micals, (3) lay down procedure for location of chemical
industries, (4) prescribe guidelines for safety measures,
and ( 5) procedure in case of accidents. With the Bhopal
tragedy still green in our memory and its effect yet to be

1647 LSS/88—9
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surmounted, the Committee recommend that a time
bound programme may be drawn for implementing the
decisions taken in the inter-ministerial Conference held

‘in October, 1986 and hope that an in-built system will

be established for identifying extent and effect of pollu-
tion by the hazardous chemicals at the initial stage of
utilisation itself,

The Committee feel deeply concerned to find that
quite a large number of cases regarding violation of
provisions of Waterand Air Acts are pending in various .
courts. As.in November, 1987, the number of pending
cases under the Water Act was 1314 out of a total number
of 1602 cases filed.. The position with regard to the cases
under the Air Act is no better as out of 202 cases filed,
so far only 97 cases have been decided and 105 cases are
still pending. While these cases may take several years
to be decided, the danger from the defaulting industries
which in the meantime continue to discharge polluting
effluents or emit air pollutants looms'lrge on the lives

-of the people in the concerned areas. The Committee

in this connection welcome the constitution of special
courts to deal exclusively with air ard water pollution’
cases and note that such courts have already been estab-w
lished in Bihar and Gujarat. The Committee would
like the Government to go in for such special courts in
other States also in case the expzricrice from the Bihar .
and Gujarat Courts is encouraging. The Committee
would also like to sound a note of caution so far as the
establishment of special courts is ¢concerned as there is
nothing to deter the defaulting parties to go in for appeals
to the higher courts against the d-cisions of the special
courts. The Committee, thercfore, would like the
Government to examine whether the jurisdiction and
powers of the special courts are so defined that the
parties could straight go in for appeals against their
decisions to the High Courts or Supreme Court. This
may result i in obvlatmg some delay in the final omcomc
of the cases. :

The Comimittee regret to note that under the Air
Act with the exception of Tamil Nzdu and to some
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- exten{ Gujarat, no other State seems to have taken

adequate action for implementing the standards pres-
cribed by the Central Board as is evident from the number
of cases of violation field under the Air Act. “Despite
creation of a Special Court in Bihar in 1983, the number
of cases filed till 1985 was 6 only. Even in Union

‘Territories for which the Central Board is responsible,

the progress in complying with the consent conditions
laid down by the. Department have been very poor.
The positive steps taken by the Central Board for im-
plementing the regulations are not adequate. The
Committee expect the Ministry and the Central Board to
take note of the situation and initiate appropriate actlon
without further loss of time.

The Committee do not consider that the vacancies

" in the composition of the Central Board for long periods

augur well to its smooth functioning. The Commuttee,
therefore, are firmly of the opinion that vacancies in the
Central Board should nct be allowed to remain unfilled _
The Committee would take this opportunity to caution
the Government that while nominating the Chairman/
Members of the Central Board, care should be taken to
ensure that they are eavirollmentalists of proven stan-
dards and ability and have deep knowledge and acumen
to understand the problems being faced by the country
in the field of preventiun and contiol of pollution and
measures that should be taken to counter them. The
question of making the Central Board mo:¢ broad-based,
representing various interests, has also to be considered
in depth in view of the gigantic proportions that the
preblem of pollution has acquired over the years.

The Committee feel unhappy to find that there have

- been serious shortcomings in the performance of func-

tions assigned to the Central Board for prevention and
control of water and air pollution in as much as these
shortcomings have affzcted ‘such basic activities as
pollution emission discharge and operation and mainte-
nance of pollution control equipment. In this connection,
the Committee note tha?'even though the Central Board
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was set up i September, 1974, it commenced reporting
its activities only from the year 1976-77. 'The Committee
cannot but regret the lack of initiative or any action by
the Board for a period of over 2 years.

1t is needless to point out that the Central Board is the
nodal agency in the prevention and control of water and
air pollution. The Committee, therefore, need hardly em-
phasise that the functioning of the Central Board should
be adequately geared up, so as to enable the Board to-
realise its objectives fully.

As 85% by volume .of the waste is generated from
domestic sources, the Committee feel that unless the
water supply, sanitation and sewerage facilities ate duly
taken care of, there can be no solution to the problem of
pullution from the domestic sources. In this connection
the Committee feel urturbed to learn that even 8 Class
I cities do not have protected water supply and only 5.4 %,

" out of 15.5% of wasie water which alone is collected is

given some sort of treatment. - The civil works and main-
tenance relating to diinking water, sanitation, drainage,
etc.being subject handled by the local authorities for which
financial gssistance is provided by the State Governments
and the Central’ Government, the Committee suggest
that with due regard to check the pollution effectively.
the Central Board should coordinate the activities at leatt
for all Class-1and Class 11 cities with the State Board,
so that steps should be taken not only to provide the
facilities but also to cnsure that they are duly maintained
regularly on a long-term basis. "It should also be en-
joined upon the State Governments to ensure adeguate
clean drinking water in the cities, fowns and villages
under their respective jurisdiction.

The Committee note that the Cential Board has esta- -
blished so far 170 monitoring stations on the 14 major

rivers to identify pollution souices within the river basins

and has a proposal to establish another 230 Water
Moni‘oring Stations by the end of the 7th Plan. The
Committee feel that immediate steps are called fos to en-
sure the progress in achievement of research by the tar-
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geted date. It goes without saying that follow up action +
should be taken immediately on receipt of the findings
from the Monitoiing Statis,

The Committee note that the Central Board has been
in & position to determine the affluent standards for 24
categories of industries out of which notifications
have been issued for 18 categories. Since the State Boards
are the implementing authorities of the standards as
prescribed, the Committee considers it necessary for the
Central Board to play a vital role in coordinating the
activities of State Boards to that the achievement so far
made in identification of pollutants and prescription
of standards do not go waste.

The Committee regret to note that out of 20 States
in which 4054 identified polluting industries are "func-
tioning, progress in providing ETPC has been achieved
only in the States of Karnataka (95%), Gujarat (86 %),
and Maharashtra (80 %), whereas, States like, Andhra
Pradesh, Bihar, Haryana, Kerala, Madhya Pradesh,
Punjab, Tamil Nadu, Utta, Pradesh and West Bengal etc.
are considerably backward in initiating st=ps for provision
of ETPs. The Committee regret to note that even in the
capital of India, i.e., Delhi, out of 63 Units which contri-
bute to pollution, ETP ha; been installed or under insta-
lation only for 16 indus!-ies. The Committee also note
with anguish that though for some of the major industries
like petroleum, iron, pulp and paper, etc. regulations have
been prescribed and notified years back, ETP schemes
have not been so far executed and the Central Board is also

" not aware of the progress made in several industries.

Unless the emission regulations as prescribed are notified
and adopted, the Committee feel that the very objective
of prescribing the regulations stands totally rullified. In
particular the Committee find that none of the steel indus-
tries (all functioning under SAIL) have taken steps for
implementing emission regulations. The Committee
recommend that in respect of all industries in the ‘public
sector, the compliance of the emission regulations may be

. got ensured in coordination with the respective Ministries,

1647 LS5/88—10
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ensured that ETPS are kept in opera'ional State and
worked regularly. The Committee, therefore, re-
commend that a mechanism should be devised to ensure
proper functioning of these plants.

The Committee consider that there is an imperative .
need “or very close liaison and coordination between the
Central and State Pollution Boards, as, according to
Ministry’s ¢wn admission, most of the State Boards are
deficient and ill-equipped to combat the air and water
pollution menace which has since engulfed the whole
country. While agreeing that theie may be variations
from State to State for implementing various plans and
schemes “or combating this evil with dur regaid to local
conditions, the Committee, neveitheless. feel that there
should be concensus on the overall approack in this re-
gatd. In Committee’s opinion that collection of ddta and
processing it on scientific footing are the first basrc needs-
in this direction. The Centra! Government may like to
initiate modern methods of collection and processing of
data by computerising the whole process in phases. 1t is
also needless tc emphasise that there should be regular
exchange of data between the Cenfral Board and State
Boaids so that they are able to keep thems=lves abreast
of the problems cropping up from day to day and find so-
Ivtions for the same. Such ‘data, when received from the
State Boards, should be carefully analysed by the Central

Board and loopholes plugged whereever necessary.

The Committee note that regular conferences are held

between the functionaries of Central Board and the State

Board for exchange of views and chalking out a common
strategy to help solve the problem. The Committee,

- however,; feel that such cenferences are of little use unless

follow-up action is initiated on the outcome of such con-
ferences in right earnest. The Committee recommend
that suitable methodology and machinery should be
evolved to implement the decisions taken at such

conferences.
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The Commitiee have been informed that based on
norms devised by the Centrl Board, the assessment of re-
quirement of manpower has been made by various States.
Notwithstanding this position. The Committees are
amazed to find that the demands made by the States are
substantially in excess of the manpower as assessed by the
the Central Board and it is equally surpirising to the
Committee that even in States there the existing stafT is far
in excess of the assessed requirements, the State Boards
concerned have come forth with request for substantial
additional staff. 'The Committee recommend that pend-
ing a review of proposals, reasonable and timely assist-
ance on the needs of the State Board will goa long way in
implementation of pollution control measures and hence
recommend that in those areas, where the shortfall has
been assessed by the Central Board may be provided
without delay, to make up the shortage,

The Committee note that as against the existing man-
power strength of about 700 persons in the various State
Boards, training has so far been imparted to only 410
personnels. If the dropout from the State Boards after’
the training are duly taken note of, the number of persons

‘that are yet to be trained would be considerable. The

Comumittee expect that suitable steps would be taken to
give adequate training to all the personnels by a time-
bound programme.

The Committee regret that no assessment of the sub-
sequent jobs, entrusted to the trained personnel have been
conduct:d. Considerng the extent of expendiure incurr-
ed on the training, the Committee feel that trainees
should, be utilised for the purpose for which they are
trained for a prescribed number of years and for this
purposc, if necessary, the feasibility of undertaking bonds
from the trainees may be considered.. .

The Committee also recommend that a system of perio-
dical refresher courses on the latest trends on pollution
control management of specified industries may be con-
sidered for the benefit of the technical staff ot the state

Boards and Central Board.
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The Committee note that during the Sixth Five Year
Plan the Central Board had proposed funds to the
extent of Rs. 2.65 crores not only for development
of Central laboratory facilities but also upgrading the
State Board Laboratories. However, the actual ex-
penditure was only Rs. 0.76 crores. In view of the fact
that the utilisation of funds has been so poor during .
the 6th Plan, the Committee find it difficult to under-
stand the logic behind inordinate delays that have
taken place in providing laboratory facilities, etc. to
the State Boards for all these years. The Committee
therefor need hardly emphasise that the pollution
control can become a reality only if and when the
State Boards which are the agencies to implement the
Acts by direct action, are suitably equipped to do so.
The Committee therefore recommend that provision .
of assistance to the State Boards, can brook no further
delay and would need to be provided immediately.
Apart from providing financial assistance, the Central
Board should oversee the manner in which the funds
are utilised by the State Boards so as to ensure

reasonablé coordination on the achievements made in
the States.

"The Committee consider it unfortunate that under-
estimation of non-plan expenditure and over-estima-
tion of plan expenditure is a regular feature with the
Ministry. ‘The reasons advanced by the Ministry for
this phenomenon are totally unconvincing. So far as
non-plan expenditure is concerned, the Committee do
not understand why the expenditure on additional
dearness allowance and implementation of the recom-
mendations of the Fourth Pay Commission could not
be anticipated in advance and provisions made ac-
cordingly. So far as plan-expenditure is concerned, it
is really shocking that in the case of very large
number of schemes, funds have been provided year
after year without even expenditure of a single rupee
having been spent thereon. In the case of some other
schemes, the expenditure has been much less as com-
pared to the provisions made for the same. The
Committee need hardly stress that funds once provided
in the budget should not be allowed to be frittered
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away and every effort should be made to utilise the
funds gainfully as any delay in execution of schemes
will only lead to cost escalation. The Committee would
also emphasise upon the desirability of imposing
financial discipline while preparing the budget and it
should be ensured that it is on realistic basis. The
Committee would also like the Ministry to identify
the causes which lead to huge shortfall in the expendi-
ture incurred on the implementation of various plan
schemes and take necessary corrective measures where-
ver mecessary.

The Committee are surprised to find that the Central
Board has been preparing budget estimates for amounts
substantially in excess of the aciual allocation, notwith-
standing the fact that the Central Board must be aware
of the plan outlay in each of the plans. The Committee
note in this connection that the Central Board prepared
a budpet for Rs. 641.50 lakhs for the Sixth Five Year
Plan whereas the outlay provided by Government and
released to the Central Board was to the extent of
Rs. 259.50 lakhs only. The Committee, therefore, do
not understand the lagic behind the preparation of
estimates which have no relation to the plan targets.
While there may be no * objection for the Central
Board to keep in reserve schemes which can be taken
up for comsideration if additiesal funds could be
tapped, the Committee find no justification for inclu-
sion of such schemes in the outlay itself when they
have not been cleared for inclusion in the Plan prog-
ramme. The Committee, therefore, would urge that
close coordimation between the Ministry and the
Central Board should be strived at; not only for the
preparation of budget on a realistic basis but also for
implementation of schemes for which funds have been
allocated.

The Committee would also like the Ministry to

_ examine whether the form of accounts should be so

prepared 50 as to indicate expenditure actually in-
curred on each scheme in order to facilitate study of
projections of physical and financial target vis a vis
achicvenents. It has also to be examined whether the
auditing of accounts by the auditor as provided in the

Water Act is adequate or needs any change.
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The Committee note that as against the total provision
of Rs. 427.91 crores for the Seventh Plan, the allocation
of funds for pollution control, excluding the allocation for
GangaAction Plan, is to the extent of Rs. 21.90 crores only
including an amount of Rs. 10 crores on account of cess

‘to be collected and distributed to the State, The
Committee are, however, surprised to find that in the first
‘two years of the Seventh Plan itself, the collection and
disbursement ' of cess has already reached a level of Rs.
9.48 crores. 1t is, therefore, apparent that there has been
a substantial under-estimation of account of collection of
cess as earmarked in the Plan outlay. The Committee
also find that apart from the achievement made relating
to cess, the achievement in all other spheres has failed to
keep pace with the provisions made inthe Seventh Plan.
In particular, the achievements under directly contiolled
central schemes and the assistance to Union Territories
.are very low. The Committee are, therefore, perturbed
to observe that on the one liand the Seventh Plan Outlay
itself is meagre as compared to the enormity of the prob-

. lem and on tne other there have been huge shortfalls in the

utilisation of even these meagre funds. The inadequacy
in the plaaning and budgetary control, is, therefore, self-
evident from these details made available to the Commit-
tee. The Committee would, therefore, recommend that
an immediate afresh look on the planning prooess as also
the execution or schemes and the financial control exer-
cised by the Integrated Financial Organisation of the
Ministty are called for.

The Committee note that some States have not been

_ *collecting ‘water cess as required under the Act. The

cases of West Bengal and Assam are particularly conspi-
cuous as these were two of the twelve States which had
passed enabling resolutions under Article 252(1) of the
Constitution authorising Parliament to pass legislation
relating to water Pollution but surprisingly started collect-
ing cess only during 1983-84 and 1985-86 respectively.
The Committee urge the Ministry to impress upon all the
States to collect the water cess regularly as the money
thus .collected is intended to augment the resources to

coatrol ppllution in their areas.
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The Committee appreciate that the money collected
under the Water Cess Act, which was hitherto passed on
to the States Pollution Boards through the State Govern-
ments, would now be sent to the State Boards directly..

The Committee also note that 17-1/2 9 of the net

‘proceeds of the Water Cess are retained by the Central

Government for distribution among Central Board and
State Boards as discretionary grants for specific works/
projects of inter-state importance. The Committee hope
that due care would be taken before releasing these grants
80 astoensure thatthey are given only for the works/
projects on the basis of inter se priority.

Since cess money is réquired to be credited to the
consolidated Fund of India, the Committee feel that
the Central Government has to perform certain watchdog
functions in this behalf, notwithstanding the fact that
collections are made by the States on behalf of the Central
Government. The Committee, therefore, suggest that the
position in this regard may be reviewed in consultation
with Ministry of Finance. The Committee also reco-
mmend that in the annual repoits of the Ministry and
the Central Board, the ovurall position on collection of
cess and arrears may be 1eflected.

The Committee note that Government has provided
certain fiscal incentives to encourage industries units to
install pollution control equipment. These incentives
include Depreciation Allowance at the rate of 30 per cent
rebate of 70 per cent on cess levied undeg the Water Cess
Act, 1977 and exemption from tax on capital gains for
shifting of industries from oongested arcas. However,
as admitted by the Ministry during evidence, these incenti-
ves by themselves have not encouraged industries to in-
stall eff>ctive pollution control equipment. Viewed in
this context, the Committee feel that thete is a scope for
enlarging these incentives and recommend that Ministiy
should take up with the State Governments the question
of further concessions on Sales Tax for purchase of
Pollution Control equipment as agreed to duting evi-

dence, the question of exemption from Custom and ex-
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cise duty on import of materials for pollution controf be-
ing also to be pursued with the Ministry of Finance.(
These conoessions, in the opimion of the Committee, would
not ondy go a long way in encouraging the industiial units
to install pellution coatrol equipment, but ultimately
help in the conservation of environment. '

————
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Co., Scindia House, Connaught
Place, New Delhi-110001. (T. No-
3315308 & 45896).

17. M/s. Bookwell, 2/72, Sant Niran-
kari Colony, Kingsway Camp
Delhi-110009. (T. No. 7112309).

18. M/s. Rajendra Book Agency
IV-DR59, Lajpat Nagar, Old,
Double Storey, New Delhi-110024.
(T. No. 8412362 & 6412131).

19. M/s. Ashok Book Agency,

BH-82, Poorvi Shalimar Bagh,
Delhi-110033.

20. M/s. Venus Enterprises,
B-2/85, Phase-II, Ashok Vihar,
Delhi.

21. M/s. Central News Agency Pvt.

Ltd.,, 23/90, Connaught Circus
New Delhi-110001. (T. No. 344448,
322705, 344478 & 344508).

22. M/s Amrit Book Co.
N-21, Connaught Circus,
New Delhi.

23. M/s. Books India Corporation
Publishers, Importers & Expor-
ters, L-27,) Shastri Nagar, Delhi-
110052. (T. No. 269631 & 714465).

24, M/s. Sangam Book Itepot,
4378/4B, Murari Lal Street,
Ansari Road, Darya Ganj, New
Delhi-110002.
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